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cooperation of the people will be forth-

comung in full measure. Ultimately
it ig this co-operation on which all of
us depeng to see that the right cli-
mate is created ahd there is vigilance
on the ground to avoid this kind of
thing happening again. I do not know
the capacity of thermal plants of pri-
vate licensees which have been taken
over, but I shall find out, Iz it is likely
to help the gituation, I shall certainly
try to get these plants started again,
not perthaps by the licensees, because
that is not our policy, but the Govern-
ment can step in and start these pro-
Jects. I shall find out the position with
regard to this.

SHRI BIRENDER SINGH RAO: I
wanted to know whether the records
of these engwmeers are screened by
some authority at the Centre before
they are appointed in high positions
like Chairman.
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1431 hrs.

DEMANDS FOR GRANTS-—1874-75
Contd.

MINISTRY OF PETROLEUM AND
CHEMICALS

MR. DEPUTY SPEAKER, The House
will now take up further «iscussion
and voting on the Demand for Grant
under the control of the Minisiry of
Petroleum & Chemicals. Shri Nawal
Kishore Sharma will continue his
speech. He should be brief because
he has already taken fifteen minutes.

SHRI NAWAL KISHORE SHARMA
(Dausa): Sir, 1 will conclude within
five minutes.
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SHRI 8. M. BANERJER (Kasnpur):
8ir, I rise on a point of order. You
have stated that the debate on the De-
mand for Grant of the Ministry of
Petroleum & Chemicals may be con-
tinued. Under rule 340, at any time
after the motion has been made, a
member can move that the debate on
the motion be gdjourned.

MR. DEPUTY-SPEAKER. There is
no point of order.

SHRI S. M. BANERJEE: You can
rule it out after you hear me. While
we are discussing the price hike on
petrol, in the city there is a strike
by the taxi-drivers.

MR DEPUTY-SPEAKER: I say this
1s abuse of the rules.

SHRI S. M. BANERJEE: 1 would
reques' the hon. Minister to make
some statement on this

MR DEPUTY-SPEAXER: This has
nothing to do with debate.

1433 hrs.

[SuRy JAGANNATHRAC JOSHI in the
Chair]
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SHRI D, K. PANDA (Bhanjanagar)
The Report for 1973-74 does not give
any hope for the future. It is some
sort of a cynical report, away from
self—reliance.

This oil crisis has put the entire
economy into shambles, and we appear
to be running in circles. Even
with regard to exploration of o#H
where there are proved reserveg as in
Assam, we have not progressed and
we do not know how long it will take
to produce oil from Bombay High
where, the Soviet experts have indi-
cated, there are reserves; that sug-
gestion was given by them some ten
years ago, but so far no steps have
been taken,

With regard to IOC management, I
have received—the Minisiry has also
received—a memorandum from
the Indian Oil Employees’ Union, East-
ern Branch, Calcutta. In their memo-
randum they have categorically point-
ed out some most serious type of cor-
ruptions that are going on in the
management, specially in the Market-
ing and Refinery Division of I0OC. For
the first time in the history, a princi-
pled stand has been taken by the
workers’ union to fight cut this cor-
ruplion, and in spite of their point-
ing out this corruption, the Ministry
has not taken any action so far and

)
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has turned a deaf ear to what has been
pointed out. It has been alleged in
the memorandwn that, soon after the
Bangladesh war was over, the Indian
0il Company, Eastern Branch, were
directed by the Government of India
to rush supplies to Bangladesh. So,
from Sikri and other points, large
stocks were sent in which transport
contractors were favoured in a bhig
way by the concerned IOC officers
The Branch Manager and Branch
Operations Manager who played foul
have just been promoted. That is the
saddest part of the whole story. Now
how will the workers tolerate the
moral lecutres on socialism from this
Ministry? We want to know, when
certain things were %rought to the
notice of the Ministry, how those very
corrupt officers have heen promoted
tn higher posts I demand how the
Managing Directors of Marketing and
Refinery Divisions werpe allowed to
pive promotions ta their favourite
officers in the last week of January
this vear when there was nao Chairman
of the TOC I want a point—blanlk
answer to this from the Minister

In that very memorandum another
agpect has been given Branch Mana-
ger Mr. Basru has now hecome the
Deputy General Manager in Bom-
bav This officer, having received
direct encouragement for his misdeeds
from the Managing Director and
General Manager of I0C, Mr. Bhat-
nagar, immediately commiiteq a fresh
illrgal and impropor act I will read
out that particular nortirn from the
circular order dated 8-4-1974 issued
hy Mr Basru,

“Office Order No P/3178.
Sub: Posting

With immediate effect, Shri M Rama
Ran, Deputy BEngineering Manager,
will officiate as Engineering Manacer
in addition to his own duties i1l fur-
ther advice ™

Now, the Minister mnst know that in
the judgement given by the Spl Judge
in Bombay on 18-8-1978 in that sensa-
tional rock cutting case brought uo
P!’ CBI, three senior officers includ-
ing the Chief Engineer, Shri S. P,
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Bhatnagar were awarded terms of
imprisonment and fine =&nd the
3pl. Judge passed severe strictures
11so as to why the Deputy Engineer-
ing Manager, Mr. Rama Rao was also
not prosecuted for conspiracy and
other serious offences

This happened in August 1973 and
in April 1974 thig officer was given
officiat'ng promotion as Chief Engin-
cor. All these things happened be-
cause Mr Kamaljit Singh can get
away with anything. S0, 1 demand
that hon Minister should make a clari-
ficatinn of this position and why no
action has heen iaken on this score.

Now as far as the workers are con-
cerned, they have given this memo-
1ondum and they are on the way 1o
strige; in  addition %, this demand,
they have also added some other de-
mands of their own and no action has
been taken. Therefore, I Gemand that
the workers’ memarandum should be
pard urgent attention to.

With regard to the prcduct exchange
there 1s one¢ chapter '‘Product Exchange
Arrangement’ in the report. Now, I
have got a copy of the Auditor
General's Performance Audit Report,
1970-71 It iz on the IOC Marketing
Division, presented (o Parliament in
September 1973 1 understand that
thi. is the first ime that a perform-
ance audit report on the Marketing
Division has heen presented. In the
Review Committee set up by the Go-
vernment of India’s Audit Board there
weie two repiesentatives of the Petro-
levm Minishy and the most mild
language used in this report you will
find ut page 32:

“The Company is not entitled to
recover any profit on the yproducts
treated as outright <ale under these
arrangements. The product margin
on motor spirit amounting to about
Rs. 10.61 crores was forgone by the
Indian Oil Company to other oil com-
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panieg during 1966-67 to 1871-72. This
in turn increased the repatriable pro-
fits of other oil companies.”

This I am quoting from that very re-
port Of course, the language used is
very mild. But, here ome thing I
want to point out If the company is
not entitled to recover any profit on
these products and during the period
1966-67 to 1971-72 to repatriable pro-
fits amounting to Rs 10 crores have
gone to the pockets of the foreign oil
companies and during the subsequent
period also there must be a profit of a
minimum of Rs 5 to 6 crores that
might have been allowed to go into
the pockets of these foreign companies
Therefore, this product exchange
covers not only the motor spirit but
it includes many other items Only
on one item we have already surrend-
ered Rs 15 crores during this period
to the foreign companies. Then, what
will be the position i1f you just make
a review relating to the other items
also Then you will find that crores
and crores of rupees have gone oOf
rather have been surrendered to these
foreign monopoly companies There-
fore, 1 want to kmow when this
is 1n the public sector why this profit
should be allowed to be given to the
foreign companies and to the tune of
crores of rupees, How then can the
workers tolerate such a position when
thrv demand a higher wages and even
when we want that the prices of petrol
should be reduced? To-day alsp you
will find that because of strike most
of the MPs had to come by walk to
the Parliament.

Such is the position which is taking
place and we are not able tp reduce
the price to consumers The scooter
and taxi drivers have got loans from
the nationalised banks and the burden
on their shoulders is roing on increas-
ing day by day, whereas these foreign
companies have been allowed to loot.
I do not understand what the Minister
is doing as far as these aspects are
concerned.

So far as the price of petrol is con-
cerned simply because the cost of im-

APRIL 18, 1974

Petr, & Ch. 253
ported crude has gone up now people
are called upon to ay double price,
treble price or even four times the
price. Crores of rupees are being drain-
ed by these foreign oil companies be-
cause of the policy pursued by this
Minstry. Ag far as the pricing of pe-
troleum products is concerned I charge
that this is simply being manipulated
to serve certain vested interests. Just
one example I will give. Take the
case of private sector fertiliser pro-
ducers like Shri Ram Chemicals, ICI,
Birlas (Goa) etc. They are gupplied
naphtha at a very cheap price because
that ig necessary for them to produce
fertilisers. And the price of petrol is
kept at a very high level As far as
our own Indian monopolists are con-
cerned they are allowed huge profits.
They are supplied with raw materials
hke naphtha at a very cheap rate but
at the sariie trme we are glving more
and more profits to foreign oil com-
panies Therefore the import paiity has
also played havoe, 1 should say, and
this just cannot be tolerated any
more I want to get a specific answer
from the hon Minister about this.
There is the Industrial Policy Resolu-
tion of 1948 which has been modified
in 1956 but this hag been completely
violated by the acts of omission and
commussion of this Ministry. The
Nagpal Ambadi deal has been men-
tioned in the Audit Report at pages 69
to 71 10C had dealings with Nagpal-
Ambadi, an associate of Messrs. Sik-
ri and Grover who are themselves
assocliates of a forelng company.
Transformer oil is very much needed
and it is also very much in demand
by the expanding stesl sector for elec-
trical generation and alsg transmission
So on this score I want the Minister
to clarify the position with regard to
number one, mineral oil, which includ-
es transformer oil, is in Schedule
A industries, and that s re-
served for public sector, How is it
that Sikri—Grover were issued a
licenee in November 1985 tp manufac-
iure transformer oil? Who initiated this
sort of departure from the Industrial
Policy Resolution? Has the Minisiry
taken any action on them who have
been responsible for the reversal of
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what has been done by the previous
Ministry?

Secondly, we know that huge stocks
of raw material for manufacturing
transformer oil have been given by
the Madras Refinery in which the
Goveimment had a majority share and
out of these stocks, the private parties
had been allowed to manufacture and
market the much-needed products
like transformer oi]l ete. Why is it
that even today the I,0.C. cannot et
up itz own manufacturing plant? This
is very important from the point of
view of basic raw materials, And
why should not the 1.0.C. manufac-
tu.e it themselves and why it should
be given to the piivate monopoly
houses, Who authorised the Managing
Director of Marketing Division to
advanece lakhs of rupees to Muesars.
Nagpal Ambadi? Did he have any
authority? Did he seek the Board's
authority—I.0.C. Board? Not at all.
By bypassing the Board, u decision was
taken, Therefore, I want algo a spe-
cific anewer in this regard.

MR. CHAIRMAN: For the rest, you

may pass on the papersg to the Minis-
ter.

SHRI D, K. PANDA: 1 shall pass
on. Hegarding the feitilisers, the Es-
tumates Commitiee ,in their report on
page 35, have suggested—recommen-
dation para—that for the distribution
of fertilisers, the proper agency should
be cooperatives. But, in that respect,
we find that g bigger percentage hos
becn given to the privale dealers and
why they should not be eliminated as
far as distribution of fertilisers is con-
cermed.  In that respect, the answer
glven was this.

“The Qureshi Committee which is
going into the question of fixing a
percentage of share of (ooperatives
in the distribution of fertilisers and
the distribution margins hag its last
meeting on the 1%th July, 1973 and
its report is expected shortly.”

The report is pwaited. How long will
it take? These are simple things. It
374 LS—9
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is a guestion of a girong political will.
Why should it not be channelised
through the cooperatives? Why are
you ugain dealing with these nasty
gangsters—hoarders— the private
dealeis? I demand that directly the
fertilisers should be supplied to the
pcople 1n that village and the Govern-
ment should make agriangements to
sce that at least what :ver 15 available
must be made available to the peas-
ants There are innumerebl: suggest-
wns made by the Estirnates Commi-
ttee. Not cven one percent of them
has been implemented.

As r1egaitds Paradip, 1t has been de-
manded by Government of Orissa
since a long time, 1 dy not know why
is 1t that tlis has bren neglected.
kven no 1eply has been ginven so far.
The lust letter that was forwarded to
{ln, nunisiry hus not yet been replied
tu. Why 15 this attitude being shown
a5 far as Oiissa 1s conceined They
ale havlng so many programmes for
cemuval of regonal imbalances, I suy
tnat development of Paradip Port
should be taken up Alicady a ferti-
Lisey plant at Paradip has been sanc-
uoned 1 want to hnew one thing
ltom ham Out of 300 MW, of ponwer
whicn s produced In Orissa, 75 MW,
will be vonsumed by the fertilisers
factory and 50 per cent is already con-
sumed by the Rourkela Sieel Plant,
Why not you sct up your own Central
Plant at the cential level so  that
Ouissd will not  sufler us far as  its
own unlusinal development is con-
ceoned”  Therefore, 1 demand that
there Jhould be some ¢oerdination and
fuy the fertihisey plant there should be
a vential puwer project so that that
particular plant could utilise power
f.om that,

15 hrs,

There have been many occasions in
the past when several Members, par-
tirularly Members of the Ruling Par-
ty, highlighted complete lack of per-
sonnel poliey m IDC 1 foul frum
Parliamentary procecdings lhiat pro-
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gressive Members like Mr. K. P, Un-l
rukrishnapn had given several instances
on 6.7, 1971, that three years ago, of
all this, He had alleged that the son
of a Parhamentary Secretariat em-
ployee—one Tiwari—was given a
cushy job in LO.C. when the Estimates
Committee was probing into 1.OC's
barrel racket and an officer of the
Estimates Committee secretariat was
apprently seduced by 1.O.C. It had also
been pomnted out m 1971 that some 76
sales officers were appointed by Shri
Kamaljt Smgh in 1870-71 without
advertsement.

There should be a probe body com-
prising Members of Parliament to
probe into this matter and submit a
report{ within two months.

SHRI TARUN GOGOI (Jorhat):
The country is passing through a
great economic stress and strain and
to a great extent the energy crisig is
1esponsible and 1t will continue to be
a stramn op our country’s economy.
The Minister of Petroleum has to face
the great challanges of enmergy crisis
and he has to carry on the omerous
burden. Certain steps have been
tuken in the right direction for which
I would hke to congratulate the Mi-
nister. But many more steps have to
be taken to reach our desired goal. The
prime object behind the energy crisis
was o put political pressureg o those
countries which are hostile to Arabs
and who are pro—Israel. In fact,
never before politically less powerful
and mlitary insignificant States
could humble the big giants like
America and wealthy nations
like Japan. For the developed
and weathly nations it was not
the price that was a matter of
concern. What was alarming them
was non—availability of crude because
of the oil embargo practised by Arab
countries. In the emergy crisis the
power and developing country like
India has been the worst victim. It
has become a great strain to India—
the country which had spent about
little over Rs. 200 crores now the im-
port wil go up to Rs. 1300 crores.
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Fortunately, because of wvur correct
policy that hag been fullowed in res-
pect of Arab—Ilsrael disputes there
has been an uninterrupted supply of
ciude for our country., These coun-
tries have also realised the difficultiea
and there is a talk going on between
our country and them for granting
long and soft-term loans so that we
cap tide over the crisis, Therefore, may
I plead with the hon. Minister to take
up the matter with all the developing
countries in order to lighten our bur=
den and our strain, especially with all
the developing countries who have
sympathy with the Arab causes and
to impress upon the oil-producing
countries upon our difficulties so that
we may get oil at concessional rate?

In respect of world diplomacy in eil,
India has played its game well, and
I hope India will play its game well,
better and 1t is heartening to note
that the hon, Minister Mr. Borooah is
going very soon to the UNO and I
am sure he will take full opportunity
there to put forward our case. To-
day, it appears from the newspapers
that in the UNO also, delegates from
Iraq, Kuwait and Saudi Arabia have
cxpressed their willingness to help
the developing countries and accord-
ing to their views it is not the price
rise that hits the developing countries,
but along with that the exorbitant
rise in prices charged by the developed
countries, that is, those countries
which have been receiving oil at
cheaper rates, alsp hitg them. We
hope that there will be more co-opera-
tion with the developmg countries,
and both the oil-producing and
the developed countries will rea-

lise the difficulties of the poor
developing countries and come to
their help.

The energy crisis, as I see it, is a
blessing in disguise The availability
of crude oil at cheap rates Lad
made us more or less lethargic.
Now, the circumstances have eompel-
led us to augment our indigenous
sources for oil. It has become an im-
perative need now to have intensive
and extensive off—shore and on—share
drilling for oil inside the country or



257 D. G. Min. of
in collaboration with other countries
in order ip find out alternative sour-
ces. In every crisis, there ig a new
strategy needed to meot e gisuation
‘The tresh strategy now must be to
curb to the extent pusiil.e the use of
crude oil and in industries it has to
be used in such a manney that it will
generate export earningg and it ghould
be used only in a vital sector like ag-
riculture. In order to aclueve it, there
15 no other alternative but that we
have to suffer. There should be a
drastic cut in the use of private motor
cars and the production of private
motor cars should also be drastically
cut and there should be increase in
mass transport system for the common
masses. Theme should also be g cut
in dueselisation. There should be a
cut in consumption of kerosene oil
An alternative should be found gut go
that for cooking and for lighting,
other materials can be used. We
should also use less furnance o¢il in
industries and in thermal plants, and
we should give more importance to
the use of coal. The circumstances
have necessitated that the soomer the
foreign oil companies are nationaliged,
the better it would be fur the country.
I hope the hon. Minister will take the
decision at the appropriate time.

As regards Oil India, I have one
grievance, The Government of India
angd the Burmah Qil Co. have equal
shaieg and have equal representation
on the board, and in respect of the
dividened also they have equal ghares.
Srmply because of the equal invest-
ment, equal dividends are not justified
for them because the oil belongs to us
and it is a scarce resource and a very
vuluable resource. Therefore, only
becauze of equal investment, they are
not entitled to an equal share,

The scarcity or high prices of ferti~
liser or kerosene have not been agitat-
ing the minds of the poor people oaly.
but it has been agitating the minds of
all people. But because of the gvail-
ability of crude at blackmarket prices
and it is the poor people and the agri-
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culturists who have been the worst
hit. 1 know the hon. Minister Mr.
Borooah has gympathy with the poor
people and the agriculturists, and I
am sure he will evoive a proper ma-
crunery tor distribution so that these
poor agritultrists will get their due
shares at a concessional rate.

As regards the drug ndustry, the
private sector wag so far playing a
very significant role. Now we have
come Into the picture. The role
played by the public sector is very
small. ln wview of the present posi-
tion, in view of the fact that gpurious
drugs are ‘marufactured, in view of
the exploitation and exorbitant price
charged by the private companies, the
public sector must come to play a
dominant role to ensure that standard
quality drugs are wmanufactured and
put on the market at reasonable rates
to benefit the poor people.

Coming to my State, I will be fail-
ing in my duty i I do not draw atten-
tion of this august House to the in-
justice that has been done to it. Asgam
occupies the predominant place in the
vil map of the country. Oul wag first
discovered in Assam 100 years ago.
Though Assam continueg to have the
highest reserve of oil, though its claims
to be the headquarters of the oil
mndustry cannot be disputed, it is not
Assam which hag been bentfited by
the establishment of oil and petro-
chemical industries. Among all the
existing refineries. Assam has the
smallest one, namely of less than one
million tonnes. In respect of other
refineries in other States, they are of
3, 4 and 6 million tonne capacity. From
this you can judge for yourself what
injustice has been done to Assam.
There are such industries in ot.hefr
parts of the country where there is
not a gingle drop of oil. I do :.mt
grudge any part of the country having
industry in it, whether there is oil or
no oil. We welcome the setting up of
any refinery or any petro-_chemeai
industry in any part of India, but I
feel that it is not fair to us that we
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in Assam should be deprived of our
legpitimate share and legitimate due in

this respect

Injustice has already been done to
us 01l was discovered in Naharkotiya
in 1952 But 1t took about ten yeais
for further agction It kept sealed for
ten years. Then they set up a small
refinery there and that too after g
mass agitalion launched by the people
of Assam

Now what 18 oun prospect in the
Fifth Five Year Plan” There 15 a
pruposal to increase the capacity in
regard to oul to 10 mmllion tonnes The
capacity of the Gujarat refinery 1s to
be increased to 3 million tonnes The
capacity of the Mathura refinery 1s to
go up to 6 million ionnes But we
are going to have refinery in Assam
m the Fifth Plan only of one million
tonne

Then 1n 1espect of crude o1l supphed
to Batauni we 1n Assam have been
losing crores of rupecs in not being
able to 1ealisg sales tux because of
some technicality or some sort of
agieement between the parties con-
cerned We have been demanding for
a long time g revision of this arrange-
ment so that Assam may not lose cro-
res of rupees on this account

Besides o1l, Assam has coal reserves
which have g low ash content and
contain sulpher According to In
Lahuri, who wasg Direclor of the Coal
and Fuel Research Institute, these are
most suitable for conversion to oil I
plead with the Minister for setting up
such a plant 1n Assam

As regard, the drug industry, theie
have been certain umts set up in the
public sector But the whole castein
region of India compnising Assam
Bengal Bihar gnd Orissa  has been
completely blacked out You will he
surprised to know that while all
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States have developed the drug and
pharmaceutical industry, in Bengal,
and Assam there has been g decline
in this fleld

As regards royalty on crude, there
hag been an increase in price of the
natural gas supphed from Assam by
I0C to the State Thermal Electricity
Plant because of the rise in petroleum
prices Does this not justify increase
;{1 tl;;’, royalty on crude from Rs 15 to

s

As regards  the location of the
Pctioleum Research Imstitute, the
natural location should have been
einher Assam op Gujarat What justi-
fication can there be for setting up the
Institute at Dehra Dun? 1 fal to
undcnitand the logic of this decision

As regards the employees of Qil
India, thtie 15 no uniform rule, there
15 no prnciple followed, 1n regard to
promolions for jumor executives and
the lower categonies of staff This has
resulted 1n great discontentment and
there are complaints of favouritism
and nepotism

It » also gratifying to note, and I
am very hopeful, that the future of
the country 1s not bleak Off-short
drilhing and the drilling gt Galek: and
other puarts of the country have biigh-
tened the hope and I am sure unda
the dynamie leadership of the Mims
ter the whole Ministry together with
1t3 departments will be geared up
activised and well-equipped so thal
we can meet the challenge and see
that the country will not only attawn
self-sufficiency but 1t will be convertcd
mto an oil-expoTtting country

With these words I extend my ful’
nupport to the Demands for Grant:
of the Ministry of Petroleum and
Chemicals
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MR. CHAIRMAN: Shri Shyamnan-
dan Mishra. One Member from your
party has already spoken. So, you
may not take more than seven minutes
or so.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Only a few minutes, I
rise to participate in the debate to
draw attention to a few gpecific points,
Naturally, the House would expect
me to begin with my most natural
place, that is, my constituency. I
have a feeling that the projects at
Barauni seem to be nobody's baby.
None of the projects at Barauni seems
to be keeping to its schedule. They
suffer from a lack of construction
materials gometimeg like steel, cement,
etc., although both these materials
are produced in Bihar. The projects
located in Bihar suffer from a short-
age of these materials. You know that
steel is produced at Jamshedpur and
cement at Dalmianagay and at Bojua-
dih. And yet. the projects at Barauni
suffercd for a considerable period of
time due to shortage of thege mate-
rials, -

Simularly, in the case of fertilisers,
tiiere have been shppages although
we have got the assurance that now
steps will be taken to see that the
project keeps Lo 118 schedule, Nobody
has tried to explain to us why these
things have happened, why such
'materials as were readily available in
Bihar could not be made available to
these projects. Is it not strange that it
should have happened?

1 take first the instance of Barauni
Feirtilisers. We were told in the report
of 1971-72 that the project was in an
advanced stage of construction and
was cxpected to go into production in
the early half of 1973. Then the report
of 1972.73 said that the progress of
vonstruction had been affected by the
shortageg that I have just now men-
tioned. Now, we come to the latest
report, What does it have to say? The
latest report says that “there has been’
a slippage in the mechanical comple-{
fiop of the project due to the delay
in the delivery of some of the critical
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jlems.” One really does not know {rom
whom is this delay and where this
delay has occurred and who has been
responsible for this delay and which
was the agency which wag to supply
some of the critical items and why has
that agency not been prompt eno_ugh
to supply these critical items in time.

We also do not know whether some
of these things that have been men.
tioned earlier, that is, the shortages ot
steel or railway wagons have been
overcome and whether the trial pro-
duction of thig factory can be expected
10 begin in July, 1974 as promised.
Can the hon Minister say that he is
going to keep to the schocdule that is,
the trial production would begin in
July, 1974 as promised?

Secondly, with regard to the Barauni
Refinery, the third million unit plant
had already been completed in Jan-
uary, 1969. And although five years
have passed, it has not been operated
regularly and the reason given at the
beginning was that there was a capa-
city limitation of the pipelines. But
I think that that wag not the whole
truth The Governmenth seems tn he
shying away from telling the whole
truth that the crude in Assam was
now being diverted to Bonguigaon and
therefore 1ihe crude was not being
made available to the Barauni refinery,

SHRI D BASUMATARI
jhar}: You prudge it?

(Kokra-

SHRT SHYAMNANDAN MISHRA:
1 grudge it because that was the
original scheme and they were not
trying to go according to the original
scheme.

Then it was said that the Govern-
ment would make arrangements to run
this unit on imported crude and for
.that purpose imported crude would

'ho moved by the products pipeline

from Haldia to Barauni. One does not
get any idea from thig report to what
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extent the products pipelines had been
converted fully into thig new use, and
in what quantity this pipeline was
able to transport crude to Barauni re-
finery during the last year. We also
do not know whether the first phase
of the programme that was to be
completed during the Fourth Plan had
been completed, Wag it not the duty
of the Ministry to tell us whether the
first phase that was to be completed
during the Fourth Plan had already
been completed or if there had been
slippage that information should have
been shared with us The second
phase was to be completed by the
middle of this year What is the
position? Is the second phase going
to be completed according to the
original idea® When would the refin-
ery begin working to full capacity?

Thirdly, there is a strong case for
the location of the Petro-chemical
complex in Barauni area. At one time
it seemed to have been nearly decided
that the complex would be located
at Barauni What factors came in
the way of a final announcement
about the decision one does not know
One has the suspicion that some
pressures seem to be at work for
taking awav the complex from the
Barauni area The scheme of ths Fifth
plan to have a 25 crore arnmatic nro-
ject shnuld not be taken gway to an
area which mav not be as suitable a%
Rarauni is for thie purpoee 1 would,
therefore, earnestly plead for the
netablishment nf the aromatic complex
which is one of ths projects included
jn the Fifth Plan

Lanatly T would come to what might
appear to he an unsavoury deal and T
do* so with some reluctance Tf mv
information is oroved incorrect. T will
be hapov Otherwise, it would be
one of the most stinking scandals, The
information that I have got is that
there was an--Tragui deal for the
nurchase of crude ¢ a Tower price
compared to the Saudi Arabian erude
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purchase. The Saudi Arabian crude
price was higher, The higher price
paid at that time 18 estimated to total
about two; and g half or three million
dollars It is said that there was
some gecret deal by interested persons
at this end so that a2 considerable
amount of that high price could be
collected for private and political ends
Let the hon Minister tell us whether
there was any CCP measage from a
member of the Planning Commisaion
Mr Pathak to the Government of
India, particularly to the Prime
Minister emphasising the undesirabi-
Ity of this deal .(Interruptions), The
Saudi Arabian crude wag purchased
st a higher price and the Iraqi deal
was earlier for a lower price The
long term deal with Iraq would now
cost our exchequer quite a huge
amount because they would also insist
on the same price that have
decided to pay to the Saudi Arabian
deal and if there was such a message
CCP message from a Member of the
Planning Commission, Mr M S
Pathak, who was responsible for
suppressing this message was it
somebodvy in his Ministry or was it at
the instance of the Minister himself
that this was suporessed from the
Cahinet and the Cabinet was not put
in 5 vposition to take a correct declslon
in this matter Now this is one of
the thinge that would have made mam
heads rall in other countries But
here since you have a majority, vou
think that vou can caver up any clan-
destine deal of siich a nefarious
character na I have placed before the
House

Now these are a few points on which
T wanted to particinate in the debate
and T think T have nnt taken more
time than waq expected

SHRT K P UNNTKRISHNAN (Bad1-
gara): Mr Chairman, this is the fourth
coneecutive occasion when T have been
privileged to take part in the discus-
sion on the Demands for Grants m
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respect of this Ministry. In the past,
I have had many harsh things to
say, not motivated by any personal
animus, but solely for the reason that
I consider this vital Ministry to be
of crucial consequence and significance
to the future of this country and our
economic well being. I have been a
eritic of this minigtry more so because
I felt that this Ministry lacked politi-
cal direction for quite sometime and
a set of officers were allowed to run
it as a private firm or as an empire and
this I thought to be dangerous, be-

cause when ga Ministry of this
kind, where a large number of
public sector undertakings are

under its charge, deteriorates to this
level of functioning, then, it can spell
ruin to the concept of public sector,
to which we are wedded. But, I am
glad, Sir, that this anomaly has been
rectified by our Prime Minister by
bringing in a great and astute states-
man ang putting him in charge of this
Ministry. He has thereby restored its
lost balance and T hope he will, in
the years to come, give the lead re-
quired because in the present context
of energy crisis and our owp balance
of payments position, it is bound to
acquire new dimensions of imoprtance,

Sir, the year under review with
which we are primarily concerned,
has seen many international develop-
ments on the emergy front and
the crucial development has been,
what is termed and what we #te fami-
liar with, as the global energy crisis.
Basically and in a fundamental sense,
it is a question of crisis for the deve-
loped countries, but in a more different
sense 1 would say, it affects our fu-
ture more than theirs, This iy because
the basic question that hag come up
is of the nature and extent of the prob-
lem of this earth resources particularly
of fossil fules, manne; and form of its
exploitation and its consequences, the
question of quest for alternative forms
of energy and also the role of inter-
national cartels in, the exploitation of
these resources, are all invloved in
this great debate. I hope this session
of the United Nations, which is going
to deal with this crisis, and where we
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have two distinguished representatives
from our country—the Ministry of Ex-
ternal Affairs and Mr. Borooah, who
is leaving today—will deal with this
question adequately and what is more,
I hope it will also deal with the ques-
tion of prices of primary products of
the under-developeq countries, because
I consider it of crucial importance in
the present debate. The question of
pricee of primary products should be
raised at least by our delegation and
I hope this question will be discussed,
as wag suggested at the las* non-alig-
ned conference of Forelgn Ministers.

Sir, I shall now deal with the impli-
cations of this energy crisis for our
country because we have not only a
narrow energy base, but, we have
hardly any margin left in our balance
of payments It is a question of drain
on our slander resources, of our hard
currency earnings and we are absolute-
ly in a difficult phase of our balance
of paymen's position.

In 1950 we had imported erude worth
Rs 55.5 crores In 1960 it went up to
Rs. 816 crores, in 1970 to 132 crores,
in 1973 to Rs. 460 crores and in 1974
to Rs. 1300 crores, which is almost
60 per cent of our total export earn-
ings! This is the background in which
we shouly approach the whole ques-
tion. The evolution of a3 new oil po-
licy, g new policy of energy resources
and utilisation of fuel is absolutely
essential for our developmental thrust.
So, I feel that the question of our
energy basy has to be reconsidered.

The whole question boils down to
having the goal of self-sufficiency in
energy and feedstocks for fertilimers.
This is the question I would like to
pose: Should oil alone remain the fuel
base of the Indian economy? Cap it
ever remaip s0? This ministry and the
Planning Commisison, shoulg have a
hard look at facts of the present as
well as a clear perspective for future.
The officials in the ministry seem to
be talking about a 9 per cent growth
in the rate of consumption. It is a
thing which may be necessary for the
next fegy years But the whole ques-
tion must be posed afresh, because our
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aim should be to restrain consumption
and avoidable demand for petroleum
products and crude and also to look
for new sources of encigy and foed-
sock and self-sufficlency in the same

For example, take the use of fuel oul
for power generation. I read the
other day the “U.S. News and World
Report” where Dr. Dixy Lee Ray, the
Chairmun of the US. Atomic Energy
Commision reports a veiy interesting
conversatio;; with the Iranian Minster
for Water and Power:

“The Iran Minister for Power and
Wa'er told Dr. Ray that none of
Iran’s power planis would be fired
by petroleuin, because Iran consi-
ders petroleum far too  valuable
simply to producc heat for making
electricity Iranm, a substantial o1l
producer, knows that ol 13 too valu-
able {o be burnt that way "

But 1y India 1in spite of our being
ua 1mpoiter and hard-pnessed for
forci'n exchange, we have not un-
derstond this position  which Iran
has unde- stoord

I'an has abundant 1l 1eserves and
abunrant foreign exchange reserves
Yet, they atp not prepareg to use fuel
o1l for power genera‘ion whercas we
would like to burn it away

As a consequence of the crisis 1n
supplies of furnace oul, a whole range
of industries—iextil, mills, ccement
factories, drugs and phaimaceutical
comeerrg and foundries and a host of
uther Indusirial plants have been affec-
{1+ { For ths moment, 1the guestinon js-
Shall we import less or more? If we
impourt  less, that would necessarily
mean much of our refining capacity
sl have to remain 1lle It would
also mean that the refineries which
we are planning to construct will be
s‘arved permanently, While we should
have a perspective planning for our
refinery development, I would urge
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the minister that in view of the ear-
lier stated proposition we should take
steps to restrain consumption and
avoidable demand and he should have
a new look at all the refineries, in-
cluding the Mathura Refinery. There
15 alen the question of mass trans-
port Shall we encourage the demand
for private automobiles ag against the
pressure in demand for mass transport
facilities in the urban areas where
180 million people are involved? Whe-
ther it is dieselisation of Railways or
mass transport in urban areas using
petioleum products as fuel, the basic
question is, shall we have an integra-
ted policy? I would urge the Minister
in charge to look into these and some
other questions that have been thrown
up and a clear perspective brought
before Parhament.

Take, for example, Japan Earher,
siy a couple of decades ago when
Tipin came under the Control of Ame.
110an nnperialism, what was sought to
he done in Jupan was to convert the
Japanvse vnelgy requuiiements mto a
demand for the products of the inter-
rutimmal ot US o1l carwelg to the ex-
tent of 80 per cent of the Jupanese
needs This was so until as late as
1970 If we aile to follow our policy
of inflating or mcreasing our require-
ments for fuel, particularly from pet-
rolewwn products, then we shall find
ourselves 1n a position very similar to
‘hat of Japan. It was argued In
Junan and Euiope by cconomusts, that
the more peiroleum you use the more
expoits earnings you get, It was also
#rgueq in Delhi that a sumilar policy
should be followed here. I am sony
to say that this policy is bound to
prove counter-produc‘ive in lesg than
o decade The question 1 have posed
basgically has been answered by the
Soviet Union or China, whera they
have gone up to 50 mullion country
crude, or even by a small country
hke Mexico where the aim hasg been
to have self-sufficiency with regurg to
these fuels.
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While the reports from Bombay
High are encouraging, I hope it will
be extended to the whole of West
Coast, including the Kerala Coast, 1
do not know whether I should avoid
saying that, but the basic slogan should
be “explore with vigour” and also
“explore with less of racket”! Becauss
unfortuna'ely, as I have said earlier,
in this Ministry there are cmpites
within empires!

The second aim should be curb nn
consumption. When eariler in the
vear the Minister came before the
House for an increased price and/or
excise duty with a view 1o curb Petro
leum consumption, we welcomed it
Then, there should also be maximisa-
tion of efficiency of the existing plants
Further, r-fineries will have to be
planned ahead. Along with that there
1s need for an integrated ttansport po>
licy. Although 1t may not be very
relevant in this Ministry's debate, an
m'epral and related question is the
utilisation of vast reserves of coal and
thormum, About 80 per cent of our
Hydel potential 1s going waste. Also,
we have the world’'s best hydrogenalle
coal available. I wonder whether we
cannol evolve a clear-cut cnergy po-
licy, based on certain fundamental
assumptions which 1 have ouilined
carlier. Otherwise, we shall have to
pay a very heavy price, not only mn
ierms of our development but also
even in terms of our survival.

Then 1 shall come to the question
of the public sector undertakings under
this Ministty. I shall make only a
passing reference to the Marketing
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Division of the Indian Oil, Corpora-
tion, There haye been reports tha{ ina
widely publicised press conference the
Managing Director of the Marketing
Division unnounced thet he had resig-
ned and he had come out with certain
ailegations against  the Ministry. I
have not found a rcbuttal of it any-
where. I woulg like to know whether
this man, who has been hauled up in
this House and outside, did have the
temerily to say the things that have
been reported in the press, against
the Minister or the Ministry and it
so, what action the Minister has ta-
ken agains him T want to know whe-
ther the so-called resignation 15 5 foct,
and whether 1t has been accepted and
whether he is stil] today even attend-
inyr the office and functioning as such
Hter suyang all the {iings that he wan-
ted 1o say

Tvie whole question is, as I said,
there we empires within
Sonie

empires!
uof these gentlemen who talk
: the (hung eaeculives of the public
sector undrrtakings have been behav-
ing as capitalis's without investment.
They think that thus is their grand-
fathers' propeity or sometning lhike
that.

Here - a Corporation with 3 Rs. 991
crores tarn-over—it is not a joke, Both
*he Ministry and the Corpoartion are
uccoun able to  Pailiament
Parlioment alone cayp take decisions

regarding this. 1t ig the Parliament's

because
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supremacy which has to be asserted
on the question of public sector under-
takings.

In this connection, I would like to
know whether the man who hag re-
fused to implement a rational distri-
bution policy is still going to be kept.
What we require is a new distribution
policy. There are about 2,100 kero-
sene dealers under the Indian Oil Cor-
pora‘ion. How many syndicates are
running these kerosene agencies? What
is happening to kerosene? Is mot the
Indian Oil Corporation and the Minis-
try responsible for this? If so, would
the Minister think of evolving a new
distribution policy?

Some time ago, the hon. Mimster
was good enough to say that he would
think of invelving unemployed persons
and persons of backward regions and
commumnities, like Harijans, in the
distributinn network 1 would
like to know whether he has evolved
any concrete policy since then

What 1= happening 1s that a new
management elite 18 trying to take
over our public sector undertakings,
as it happened 1n the Pemax of Mexi-
co and the EN.I. of ‘Signor Matter”
of Italy. These organisations shall de-
generate if the political direction, the
clenr-cut direction with regard to the
policy frame work and the leadership
are not provided by the hon. Minister.
1f the Ministry and the Parliament do
not assert themselves, what will happen
is that they will be taken over by
these elements which might be suici-
dal not only for the health of the
undertakings but also for the future
of our country,

There is the question of a subsidiary,
the Indo-Burma Petroleum Company
which was acquired by the Govern-
ment sometime in 1989 or so after
acquisition of shares from the Steel
Brothers of London. Th, then Chair-
man of 1.O.C. under great parliamen-
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tary pressure, had to leave. He had,
without any authority, appointed the
present Managing Director of the
Indiap O1l Corporation as the Chair-
man also of the subsidiary. What did
he do? He brought his own relative.
This 18 a classical example of Pemax
EN.I. He brought his relative who
was an efficient Research Manager
in the Indian Oil Corporation. He
was earlier a small official of the
Burmah Shell o a comparatively les-
ser pay scale He was brought as
the Managing Director of 1.B.P. He,
in turn, brought his relatives. So, this
business of bringing the relatives went
on. Another brother-in-law of his was
brought 1n, brother-in-law and son-
in-law of Deputy Secretary, Joint Se-
cretary, etc—this thing went on; I
shall give the hon. Minister the de-
tails—with flats, perquisites ang so on

1 think, Dr. Kailas talked about the
Finance Director of the TO.C. But
that is a small part of the story
which, on scrutiny, I find is incorrect
and the expenditure has been
authorised by the Company Law ad-
munistration There are other stories
1unning into flats, perquicites and so
on  Would he put an end to all this’
I understand, the officials of the
Ministty of Petroleum and Chemicals
and also of the Indian Oil Corpora-
tion and their relatives have also
acquired shares in TBP because the
Government controls only 58 per cent
of the IBP Co shares. Now, after
they have acquired these shares they
have also put in an application for
bonus shares to the Company Law
adminijstration—10 bonus shares for 9
This is how the loot is going on.

I urge upon the Government to
take immediate steps to re-structure
or re-constitute the LB.P, manage-
ment

Before 1 conclude, 1 ghall say
something about fertiliser. Ag I said
hafore, the whaole fertiliser policv
will have to be looked into afresh.
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I am referring to the question of
feedstocks, Some time ago, in a
discussion with the Planning Com-
mission, when some of uc raised the
question of Toyo deal, some of the
members of the Planning Commission
raised their eye-brows and probably

thought that we were talking
ideology! 1 do not know where this
deal stands today. The whole

question is this: Do we want self
reliance? Shall we do something with
the enormous reserves of coal that
we have? May be the gestation
period will be long. and to begin
with, it may be capital-intensive. But
shall we go ahead with a clear-cut
policy of having five or six coal-based

plants in this country? That is the
question before us now .
e

Secondly, I would like » pg 1§

gomething which ig very uny,Upular;
many of my friends on this side and
also on that side might be opposed
to it, and that is the question of
fertiliser prices I would say that
there is a very strong economic case
for a rise in the price of fertilisers
Fertilisers are nold in black market
and so the money is being taken away
by the middle-men Shall we allow
this to continue or ghall be mop up
some of the gurplus income that has
accrued to a section of the rural

sector and stop this racket in
fertiliser to which a number of
members have referred? That is the

basic question before this Ministry
The black-marketing in fertiliserg has
to be ended.

Now I shall not deal with any
person, but references have been
made in thix House, and some heated
exchanges have taken place, about
Fertilisers and Chemicals, Tranvan-
core. T would like to assure the
hon, Minister of State that 1 have
great regard for him. 1 did not know
the person I have heen talking about
oxcept that T have casually been
introduced. The question i: one of
efficlent management, ag I saiq earlier
in this House. The Cochin plant of
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FACT has been shut down since
2nd February, When he comes and
praises the management of a public
sector undertaking, would he bother
to find out what is going on? Would
he at least call some of us, talk to us
and find out what iz going on and
what is wrong with this plant? I
must say with regret. that he has not
made any such effort. In Udyog-
mandal plant, I would like to eay,
the percentage of production capacity
has gone down in 1973-74 compared
to 1968-69 or 19871.72; Ammonium
sulphate by about 50 per cent and
phosphate by 45 per cent. As for
the FEDO, the Minister knows what
iz happening. Still he would like to
pay a tribute to him. paint a rosy
picture of them in this House and say
that things are improving! Another
basic question is of trade union
disputes. The secretaries and activists
of some political partiee—Conaress
(0). some belonging to our own
Youth Congress, also belonging to
CPT almost all the parties—are being
harassed: they have been harassed
for saving these things outside. Now
T shall come to this crucial question.
According to the Ministry of Labour
statistics 60 per cent of the trade
uninn disputes in the public sector
undertaking are due to non-economic
causes If won want to get the
cooperation of lahour in running
them, you will have to take these
factorg into con<ideration and have a
clear-cut policy regarding these,

I do not want to take much time
of the House. Since this Ministry is
concerned with many other vital
industries, which are of great conse-
quence to the future of this country
and are also directly related to the
people and their social experiences, I
would say, before I conclude, a word
or two about pharmaceutical industry
also. I warn that there is going to
be a drug famine in India. 1 am
saying this Not only a number of
drugs are going out, they are not
available. Even simple drugs like
codopyrin and analgin which is a
product of IDPL are disappearing
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from the market as also so many
other drugs, Who is responsible for
this situation? I would like to know.
1f STC is responsible, has the STC
been told why they have not imported
certain things in time? If it is only
a question of raw material shortage,
I would like to know whether there
is any effort by a section of foreign
companies to black-mail thig country.

Now, Rs. 300 crores iz the present
turn-over of Pharmaceutical industry
out of which 80 per cent of the
capacity has been cornercd by foreign
pharmaceutical companies many of
whom are international giants, In
the Fifth Plan the turnover may
go uplo Rs. 600 crores.

to enitrench themselves in  this
country? Yesterday, somebody talked
about the General Motors. Now I
was told the Dow Chemicals of USA
iz coming into the Indian explosives
market and that Indian Detonators is
being taken over by them. If this is
the tendency, is there any hope, that
at least in this Ministry hon. Mr.
Borooah will be able to assert
himself and his Ministry will be able
to assert themselves and implement
our policies?

In 1965, after the Pakistan war,
there was a Llanket expansion to the
extent of 25 per cent. These foreign
companies, instead of expanding their
capacity for producing drugs and
even vitally needed drugs, went on
cxpanding their capacity to produce
cosmetics, toiletries, tooth paste
chewing gum and so on. Shall we
allow this loot to continue. This is
the question I would put to the
Minister to answer clearly. I hope
ithe hon. Mirister will pay attention
to come of the crucial points I have
raiced and I hope he will play a
dynamic role in the hdcve!opment of
our economy.

SHRI INDRAJIT GUPTA (Alipore):
I am grateful to you for giving me

Are you 1
going to permit this and allow them<. how
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a few minutes. There is only one
point to which I would like to focus
your attention. It has been referred
to, of course, already by a number
of speakers. That is the question of
the country’s quest for new oil
rosources, indigenous oil resources, I
think the DMinister will agree that in
'‘more senses than one, the national
struggle for self-reliance, for econo-
mic development and indeed for
survival in many spheres depends
now on our ability, on our indigenous
talent and resources to speed up and
step up at the highest priority
possible, the search for oil in our own
country,

Ter this respect, the report of the
Ministry has reminded us effectively
critically inadequate  our
avaweble crude oil supplies are at

present. We have got the ONGC
producing a little over 4 million
tonnes of crude per annum and
the only other producer is Oil

India which, according to thig report,
continues to produce at a steady rate
of 3 'million fonnes per annum. ]
would like the Minister to tell us how
long this steadv rate of 3 million
tonnes per annum has been continuing
steadily. This has been going for a
number of vears. There is no increase,
no growth at all ag far as Oil India
is concerned and it should not be put
in the report in this way as to give
an impression that something “very
remarkable has been achieved.
Therefore. the result will be, as it is
stated here, that our requirements of
rrude 0il may go upto 40—43 million

tonnes por annum in the next five
vears whereas we are at present
nroducing  only 7 million tonnes
indigenously.

The experience which we have
recently  with  the Bombay High

off-shore drilling onlv goes to prove
in my opinion that there is plenty
of 0il in the waters of the surrounding
orean and not only on the West Coast
hut also, if we set about it. we can
find out quite a lot of 0il. I am quite
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sure, on the East Coast ag well of
this continental shelf, stretching right
from Vizag in the South. I would
say, right up to Chittagong and Coxs
Bazar. There is no reason why we
should not have cooperation with
Bangladesh in this matter also.
Instead of cooperation with our
genuine friends, the Government of
India is now seeking cooperation for
the offshore drilling precisely with
those big, multinational foreign oil
cartels who are hovering about and
anxious to get into this business. It
hag been stated here in reply to
questiong S0 many  timeg that
negotiations are going on; details
have not been revealed; perhaps they
cannot be revealed at this stage.
Even the Sagar Samrat, the mobile
of-shore drilling platform, which I
don’t think, by any modern
technological standards, can be consi-
dered a very efficient piece of
machinery,—we know its background,
we know how it ran into lot of
trouble in the beginning and had to
undergo modifications repairs and all
that,—but even that, in such a short
span of time, has struck oil there,
which is at a short distance from the
coast of Bombay. Therefore what I
would suggest is that if a herculean
effort is made by the Government,
by the Ministry, by the ONGC, and
all available resources of talent, all
of our high Indian geologists, geo-
physicists, oil scientists, and every-
body concerned, there is no reason
why this pace of o0il exploration
cannot be stopped up, quite sharply,
1 would say. Without that, T fear,
we are going to be in for some very
serious trouble, As Mr. Unnikrishnan
pointed out, to what extent we can
rely on alternative sources of enargy,
particularly coal, is also g matter of
research and development in this
regard. But I must say T am not very
optimistic yet about the Government’s
plans and proposals.

There ig one thing I would say that
in our foreign collaboration agree-
ments with foreign companies,—
whether they are American, or
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British, or Japanese or French,—for
this off-shore drilling. I  would
request the Minister to be extremely
careful and cautious to see that
onerous terms gnd conditions are not
accepted which will do us immense
harm in the long run,

It is reported widely in the
national and international press that
some of these foreign companies are
trying to pressurise the Government
to see that if they are brought in
with their technology and know-how
ete. for off-shore drilling, they should
be allowed to have a share in the
eqlity participation, just as we have
had the example of General Motors
coming into Hindustan Motors or
regarding the Indian Explosives and
so on. This should never be allowed.
I know the Minister must have read
sufficient literature and books how
these multi-national oil corporations
(operating in different countries.
particularly the underdeveloped
countries of the third world) have
been able to entrench themselves not
only in the economyv, but leading on
from that participation, to stages even

where they are in a position fto
over-throw cerlain Governments.
16.00 hrs.

Therefore, this onerous terms and

conditions of 5 share in equity parti-
cipation or a share in oil—g part of the
0il which they find must be handed
over to them—for export must be
avoided.

As far as on-shore drilling is con-
cerned, we have been hearing for such
a long tinfe about the possibilities of
oil-bearing structures in Tripura, in
Assam, in the Gangetic basin of West
Bengal and so on. But, we do not
seem to be making much progress.
And perhaps one of the basic reasons
is that we have not got the equipment.
I woulg like to know from the Min-
ister what happened to the plan, or,
the proposal that there was, for the
manufacture of drilling rigs at #he
Heavy Engineering Corporation’s
Plan in Ranchi? That, as far as I
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know, has failed completely, Why is
it s0? Why 1s it there 1s not sufficient
measure of coordination between his
munistry, the Ministry of Heavy In-
dustry and other related mmstries
to see that, to the extent possible, the
resources of the Heavy Engineering
Corporation must be utilised to manu-
facture driling rigs which we re-
quire so badly? Short of it, whether
my friend, Shri Piloo Mody lkes 1t
or not, we will be depending on our

equipments, particularly, for our
drilling rigs, on the Soviet Union
and other socialist countries like

Rumania etc. And no other country
will give you drilling rigs.

SHRI PILOO MODY. What 1s wrong
with 1t; 1f you are dependent op them
for drilling, you sk with them be-
cause they do not know

SHRI INDRAJIT GUPTA., You
should know that all the data, on the
basis of which, this off-shore explora-
tion of Bombay-high has yielded 1e-
sults was also prepared by us

MR. CHAIRMAN, I think Shn
Mody needs a Dittle drilling. He 18
1gnorant.

SHRI INDRAJIT GUPTA: He does
not know anything about 1t That is
the trouble. I would like to know from
the Minister, when he replies, what
concrete steps have been processed or
worked out under the Indo-Soviet
Agreement, particularly, for the supply
of adequat, equipment and drilling
rigs which will enable us to step up
the pace of our on-shore exploration
I woulq say this thing that we are
not very much satisfled with the atti-
tude that the Government has iaken
to the very valuable recommenda-
tions which were made by the Mala-
viya Committee on O N.G.C. 1 have no
fhesitation in saying that the very
valuable work of that report is, to a
large measure, due to its Secretary
which, everybody knows I hope,
Shri Borooah knows the name of Shri
Sailesh Ghosh who worked as a Sec-
retary of the Malaviya Committee,
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He is one of the most knowledgeable
persons on oil in this country, And
the O.N.G.C. had laid down as one
of the top priority tasks of the Gov-
ernment for changing the entire struc-
ture of the ON.G.C. from top to bot-
tom. It also proposes that there
shoulg be a separale Munistry of Oil
Exploration and under that the whole
structure of the O.N.G.C. should be re-
vamped and reorgamised from top to
bottom. Re-vamping, as 1 understand
1t, basically means, change of bureau-
crats from top to bottom. Shri Unni-
krishnan gave some examples. I do not
waut to multiply them. The kind of
gentleman sitting in this vital position
in the whole apparatus should be re-
placed by technical people, by the
people who are knowledgeable in this
particular specific field of oil and
petroleum who knows something about
it I do not know your new Secretary,
Shr1 Dave. 1 do not have the pleasure
of his acquaintance but, 1 want to
know why should a Secretary of your
Mumstt y—an o1l Technocrat—not be a
person who has, over the years, ac-
quired expertise, knowledge and ex-
perience in thus specific fleld? Why
should be always be a general adm-
nistrator and a bureaucrat? Therefore,
1 woulq say m our country we have got
enough talent We have got enough
young people, good geo-physicists,
geologists, scientists and oul people
to whom one should boldly give res-
ponsibility m this period of challenge
if you want the couniry to really come
out of this deadlock and take radical
steps 1n the field of oil—our own oil

One of the most tragic things is that
even afler 27 years of Independence We
a1e producing only 7 mllion tonnes of
o1l per year and we found ourselves
in such a hopelessly vulnerable posi-
tion when the fuel crisis overtook the
woild We were at the mercy of
aothers. Whether 1t 18 oil or coal we
have not developed our own resour-
ces Thie basic aspect of our develop-
ment has been so0 tragically neg-
lected that now when catastrophe has
overtaken the entire worlg our coun-
try—however big 1t is with its vast
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population—finds itself in this respect
absolutely vulnerable and weak. This
is my final appeal to the Minister that

the whole set-up of O.N.G.C, must be
re-organised from top to boitom and

good technologists—our own people

who are technocrats in this line—should
boldly be permitted and given respon=-

sibility. Energetic plans should be
taken up with the help from whatever

friendly country or friendly agency it

is available who will supply us neces-

sary equipment and know-how with-

out demanding onerous terms ang con-

ditions which are against our national
interest to make a real breakthrough

in the next five years 8o that we are

able to tap these resources and gradual.,
ly become self-reliant and overcome

this kind of dependance on foreign

powers and foreign companies,

16.08 hra.

(SHrr DINESH CHANDRA GOSWAMI IN
THE CHAIR)

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Mr. Chairman, Sir, I know
the House is hard-pressed for time.
S0, I wil not take very much time of
the House. I will deal first with the
fertiliser, A large number of hon
Members including Shri Verma, Shri
Genda Singh, Shri Shivnath Singh
Shri Kachwaj and a large number of
other hon. Members expressed con-
cern about the production of fertiliser
in this country. I fully share that con-
cern of the hon. Members and I would
not like to mince matters or conceal
anything. I would like to say quite
frankly that the situation regarding
fertiliser is not at all satisfactory.
There is g great deal more to be
desired. I would, therefore, like to
explain the position in some detail be-
cause the country is very much exer-
cised over it.

We are at present trying to increase
the production of fertilisers as fast as
We can, Ag the House is aware, we
have to import large quantities of fer-
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tilisers every year. Our existing in-
stalled capacity is 19,39,000 tonnes of
nitrogen and 5,60,000 tonnes of phos-
phates. We hope to compleie certain
projects by 1974-75, ang in the publie,
private and co-operalive sector, we
hope to create an additional capacity
of 8,22,000 tonnes of nilrogen and
2,99,000 tonnes of phosphates. There
are other projects which will be com-
pleted after 1974-75, and the totul
capacity both in the public and in the
private sector to be created after 1974-
75 would be 14 lakh tonnes of mitro-
gen and 3,63,000 tonnes of phosphates.
We have also a number of projects
which have been approved in princi-
ple With these projects in the public
sector, the private sector and the co-
operative sector, a total capacity of
23,50,000 tonnes of nitrogen and
5,21,000 tonnes of phosphatic fertilisers
would be created. Therefore, the
total capacity that we shall create by
the end of the Fifth Five Year Plan
would be 65,51,000 tonnes of nitrogen
and 17,43,000 tonnes of phosphatic
fertilisers

In 1973-74, the installed capacity
was 11,28,000 tonnes in the public sec-
tor. Against that, we produced 5,34,000
tonnes of nitrogen. Ip the private sec-
tor the installed capacity wag 8,11,000
tonnes, against which the production
was 5,26,000 tonnes, A number of hon.
Members had expressed concern at the
low utilisation of the existing capa-
cily. I admit that the utilisation, par-
ticularly in the public sector is not
very satisfactory. In 1973-74 it had
been 473 per cent which was rather
low. The utilisation of capacity in the
private sector has been 64 per cent
which appears to be very much better.
But sp far as the public sector is con-
cerned, I would like to state that in
this we have included the new plants
at Durgapur and Cochin where the
utilisation of capacity hag been 3.9
per cent and 8.6 per cent respectively,
ang these are very low figures because
these plants are still being stabilised,
and the production has not yet been
fully stabilised, ang these two plants
are having numerous difficulties,
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SHRI KRISHNAN CHANDRA HAL-
DER (Ausgram) For instance, what
arc the difficulties at Durgapur?

SHR] SHAHNAWAZ KHAN On a
number of occasions, the House has
expiessed 1its gieat concern over the
slow progresg cf these two planis The
main difficulties in these two plants
wele as follows

D. G. Min, of

These two plants were erected from
foreign exchange given to us as credit
by some coun ries About 35 pe1 cent
of the equupment had to be imported
and 65 per cenl hud to be fabiicated
indigenously When the plants were
put 1into commission, we found that
most of the imported equipment start-
ed fabing It 18 this that has been
gwving us a lot of trouble But I will
say this to the credit of our officers thiat
they have been working very hard and
have pmpointed the defects in these
plants These plants have mworked
from time to tume, but stil] they havc
not oveicome the difficulties We have
employed the best talent available in
the country to oveicome ihis problem,
but so far they have not succeeded, and
now we have requested a foreign firm
who supplied 1most of the equipment a
firm by the name Montecatim, who
are international famed i the field of
fertilisers They would be sending
their people and would be carrying
out an end to end survey of both
plants They are both in the same
condition ang we hope by this end to
end survey by this very 1enowned
firm, they will be able to suggest some
way out of the difficulties

I would like to point out that 1t 18
our endeavour to start producing fer-
tiliser plants in our own country It
was with this 1n view that we tries to
increase indigenous production to the
maximum extent so0 that we have to
import only the mimimum of equp-
ment from abroad May be there are
certain problems but when we under-
take new projec's and new jobs, cer-
taip problems are boung to crop up
It 13 a new venture and we hope with
the help of our engineers and foreign
experts whom we have mvited, we
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will be able to put these plants back
into operation.

I would also hike to say that apart
{from thes, two new plents, we have
included in the public sector the Rour-
kela plant where the capacity utilisa-
tion is 383 per cent and the Neyvel
plant where the capacity utihsation 1s
214 per cent These two planis are
not controlled by wmy Ministry

The House knows the problems of
Rourkela They do not have sufficient
coke oven gas Neyveli has the pro-
blem of having very old and aged
machinery which 15 continuously
breaking down leading to shortage of
lignite If these were to be left out,
iie remaining plants ip the public sec-
to; compare very favourably with the
plants 1n the private sector Their per
centage would be 73 Therefore, it 15
wrong for anybody to say that the
units 1n the puplic sector are no'
functioning  well Our plantg at
Gorakhpur, Kanpui, Nangal, Namru)
ind Trombay compare very favourably
with any of the best plants in the
private sector We hope that the other
plants whidn are lagging would alsv
come up With ACT, 1t 18 a problem
of old age

SHRI K S CHAVDA (Patan)* Not
comparable with the Gujarat fertilhiser
factory

SHRI SHAHNAWAZ KHAMN
Gujarat fertihser factory 1s doing ven
well too But as you know, they weit
also affected by floods We are ‘e’
proud of that factory, they are doing
very well

st A gmy  (dlewy )
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SHRI SHAHNAWAZ KHAN Sindn
also 1s getting old They have plans
for rationalisation ang modernisation
of the plant and they hope to switch
over from the use of gypsum to roch
phosphate, and we hope that when
these schemes are introduced Smndr!
would also come up
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In spite of all our efforts, our indi-
genous production by the end of the
fifth five year Plan would be m terms
of nitrogen 40 lakh tonnes and our
requirements in terms of ‘nitrogen
would be 52 lakh tonnes, That leave a
gap of approximately 12 lakh tonnes
which we would still have ‘o import at
the end of the fifth five year Plan. As
I said, the sgituation is quite serious,
and with the recent very steep in-
crease in the price of petrol and crude
oil, 1t has become extremely difficult
to import any fertilisers from countries
abroad, Many of the countries with
whom we had entered into contiracts
for the supply of fertilisers on a long
term basis have pleaded their inability
to honour those contracts because they
said, “we do not have the oil; and we
do not have the raw materials and
therefore we are not in a position to
supply to you.”

Another very alarming thing that
happened is that urea which wused to
cost approximately 50 dollars per
tonue—my friend Shri1 Jagannath Rao
knows because he was Minister of
Supplies—is now not available even

at 300 dollars per tonne. We are
hunting for fertilisers ....
SHRI K. S CHAVDA: Is there

any penal'y clause in the agreement,
because it is a breach of the agree-
ment?

SHRI SHAHNAWAZ KHAN They
plead force majeure

MR. CHAIRMAN: If you start
answering queslions, there is no end

SHRI SHAHNAWAZ KHAN: My
hon. friend Shri Unnikrishnan very
rightly said and very correctly em-

374 L.8.—10
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phasised the importance of using coal
feedstock for our fertilisers. In this
country, nature has blessed us with
huge reserves of coal. We have in
this country, proved and indicated
reserves of coal to the extent of
50,000 million tonnes; so much is
available in thig eountry,

SHRI RAJA KULKARNI (Bombay-
North East): But not the technology.

SHRI SHAHNAWAZ KHAN. Tech-
nology also. I entirely agree wilty my
hon. friend that we should have more
and more fertiliser plants, As the hon.
House knows, we have presently three
coal-based  fertiliser plants under
construction One 18 Talcher. 1 had
been to Talcher where a coal-based
plant is coming up fast and we hope
that within the next two years or so,
the plant would be commissioned. At
Ramgundem also we have a plant
coming up and that is also coal-based.
We have one at Korba. This merely
the beginning and once these three
Plants are proved and our people get
the know-how and the technique of
running these plants, I am sure, you
wil] be able to put up many more
coal-based plants ag we have huge
resources of coal in almost all the
coal mines of India. A large number
of hon friends expressed anxiety and
dissatisfaction over the distribution
system Shri Genda Singhj is sitting
here. He has been the Minister for
Agricul'ure in Uttar Pradesh and he
feels stronglv for the farmers. There
are many other Members who have
complained that there was mal-
distribution and blackmarketing in
fertilisers. On our side we have been
trying in our Ministry to take what-
ever deterrent actiop we coulg and
we have already terminated g large
number of contracts I was looking
at the fizures and hon. Members
wanted to know these figures. During
the year 1973-74 F.C.I. have either
terminated or suspended the contracts
of 73 firms. The Sta‘e Governments
have laounched prosecutions in about
{00 cases. I appreciate that there
should be no blackmarketing in ferti-
lisers and the farmers who work so



287 D. G. Min. of
{Shri Shahnawaj Khan.]

hard to make the country self-suffi-
clent 1n food should be able to secure
feralisers a: controlleq prices. Many
State Governments have also reques-
ted us to iand over the entire dustri-
bution of fertilisers to the State Gov-
ernments, and we have written back
‘o say that we are quite willing to
hand over total production of ferti-
lisers to the State Governments pro-
vided they accept al] types of ferti-
lisets The Fertiliser Corporation of
India 18 producing different types of
tertilisers Some are popular and fast
moving while others are rather slow-
mo .ng and our experience is that
people like to take what sells easily
and they are not keen to take the stuff
which 15 not fast moving.

SHRI KRISHNA CHANDRA HAL-
DER. Have you got any plan! to
manufacture fertilisers from garbage?

SHRI SHAHNAWAZ KHAN, 1 shall
come to that Sir, adequate promo-
tional and marketing activities have
also to be undertaken to popularise
different typres of fertilisers. If the
State Governmentg take over the dis-
tribution, they would have to take over
thig too. We have requested the State
Governments that if we hand over the
distribution to them, they, in turn,
would not hand it over to the private
particc and that they would do It
through the cooperatives. Then, there
was the question of utilising the per.
sonnel of FCI.

SHRI M C DAGA (Pali), Some
norm: should be fixed by the Centre

SHRI RAJA KULKARNI: Do we
take 1t that the Fertiliser Corporation
is willing to hand over the distribution
of fertilisers to the State Governments
under eertain conditions?

SHRI SHAHNAWAZ KHAN: We
have agreced W. have already
done s0 and we are quite pre-
pared fo do I* provided they
accept these conditions. But, T would
like in say that Fertllisers Corpora-
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11on is only one of the parties. Thers
ar » nrivate sector people whp have
their own distribution agencies. Yes-
texday, Mr Kachwai made a very use-
tul suggestion that Government ghould
control even the distmbution of ferti-
lisers from privately-owned factories.
This is a good suggestion, which I am
sure would be considered by the Mi-
nistry of Agriculture to whom this re-
lates.

Su, 1 shall be failing in my duty if
I do not refer to demand of hon, Mem-
ber from Rajasthan for setting up a
fertiliser factory based on Saladipura
pyriles and Jamnakotra rock phos-
phate A {feasibility report has been
prepared by a World Bank team and
that feasibility repor} is presently be-
ing evaluated by a very high level
commuttee and I um sure, as soon as
the report of the committee is avall-
able, suitable action would be taken.

SHRI SHIVNATH SINGH (Jhun-
jhunu): What do you mean by ‘as soon
as’'* Can we know the time?

SHRI SHAHNAWAZ KHAN: We
hope we will be able to take advance
action during the Fifth Five Year
Plan. Some Members wanted to know
what was the position regarding Mitha-
pur. Tatas had applied for a letter
of intent Then, later on, they al
lowed that letter of intent to lapse
We do not know the reason, why they
have drme so Shri Shyamnandan
Mishra —he s not he:c-—wanted to
know, what was the reason for the
shppage of Barauni factory and which
was the firm which had not supplied
equipments in time., Sir, the equip-
ments were boiler feed water heater,
material handing equipments and pril-
ling towers They were supplied by
some indigenous firms both in the pri-
vate and public sectors.

Then, some Members wanted to
know, how is it, when we are ghort of
Naphtha In this country and when
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Naphtha is required for {fertiliser
plants, that we want to export Naph-
tha now. The reason is, some of our
plants have not been able to utilise
the full quantity of Naphtha, due to
various facturs. For instance, I have
already explained about the difficul-
ties in Cochin and Durgapur, There,
are difficulties in other plants due to
shortage of power. Compulsory power
cuts have been imposed with the result
that the factorieg could not utilise the
full quantity of Naphiha and we have
to export Naphtha. We are offering
that Naphtha to countries which can
in turn give us fertilisers—who may
be short of Naphtha and who are in
a position to supply fertilisers to us—
in lieu of Naphtha.

Drugs and pharmaceu.icals is a sec-
tor in which the publie sector, private
sector and foreign companies can ope-
rate. At present the share of the pub-
lic gector in this business, 1 admit, 18
low. It varies from 6 to 8 per cent.
But with the expansion programmes
we have launched for tne fifth plan,
we hope that the share of the public
<ector in formulation would go up to
20 per cent and in bulk drugs, it would
be over 50 per cent. That would be a
big step forward. A number of hon.
members have said, the foreign firtms
were having a free hand and making
huge profits. We have takepn several
steps to regulate the activities of
foreign firms, namely:

1. The Indian sector of the indus-
try is given preference in approval
of manufacturing schemes.

2. Manufacture of increasing num.

ber of bulk drugs through public
sector undertakings.

3. Industrial licences are ususlly
not igsued to foreign firms for pro-
ducing formulations unless linked
with the production of bulk drugs.

4. Foreign firms are asked to take
up production of Lulk drugs from
more basic stages and to make avail-
able a suitable portion of their bulk
drugs production o non-associated
formulators. This is o very import-
ant encouragement to the Indisn in-
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dustry.

SHRI K, S. CHAVDA: 60 per cent
of the turnover of Indiun firmg is in-
vesied in the production of bulk drugs
whereas less than § per cent of the
total turnover of foreign firms is in-
vested in bulk drugs. Still, the Mini-
stry is equating the two.

MR. CHAIRMAN: The senior Mini-
ster will reply. Now let him continue,

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI D. K.
BOROOAH): All  hon. members
have made valid points, including
Mr. Chavda, T would like to

reply to all their points, but that will
take ag much time ag they have taken
together, Therefore we were to have
priorities since time is very short, He
deals with the subjeet of drugs and
Pharmaceuticals. Therefore he should
reply.

MR, CHAIRMAN: The senior Mini-
ster has to reply when he will cover
some of the points, Before that there
are three members who have to gpeak:
If the Minister is not able to cover all
the points raised by members in the
debate undoubtedly he will communi.
cate to you the reply.

SHRI SHAHNAWAZ KHAN: Ag 1
said, there will be apprepriate export
obligation imposed on them and there
will be a progressive reduction of
foreign equity participation. Every
time they come up for expansion, we
reduce their equity capital. We are
taking all these steps. In addition,
under the Reserve Bank of India Con-
tral Order we control further expansion
of these firms. We have alsg appoint-
ed a Committee undey the chairman-
ship of Shri Hathi, which will go into
all aspects, Since Shri Chavda is a
member of that committee, he can
place his usefu) suggestions before
that committee.

SHRI K. S. CHAVDA: The main
point is 1o encourage Indian induatry.

SHRI SHAHNAWAZ KHAN: Dr
Kailas made a reference to the report
of the Working Group under the
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charmanship of the Bureau of Indus-
trial Costs anq Prices, which is going
into the prices of various bulk drugs
The report has been received, and
discussed by the Ministers and the re-
mlt would be before us wvery soon,
rooner than you expect

Regarding capsules, we already have
sufficient capacity We have created

capacity for 16800 mullion capsules
while our requrement is about 1200
mullion So, there will be no deficr-
Ticy
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4

MR CHAIRMAN In that case, you
ko to your original seat and make the
comment I will take ncte of your
comment provided you go tp your ori-
ginal seat You cannot make a com-
plamt when you yourself are violating
the same rule
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SHRI D. BASUMATARI (Kokraj-
har): I rise to support the Demands
under the comtrol of the Ministry of
Petroleum and Chemicals.

This Miristry of Petrcleum and
Chemicals deals with several indus-
tries in the core gector of the Plan.
It deals with o1l exploration, oil re-
fining, o1l marketing and distribution
and petro-diemicals, fertilisers, in-
secticides and chemicals and  drugs
and pharmaceuticals. ‘That is such a
big orgamsation that it will require a
capzble man just to control it.

Miny of the speakers have stated
the difficulties and what is going on.
What I feel is that unless this organi-
zatwn is put under the control of a
public undertaking, you cannot do
justice to the public Therefore, 1
request the Minister who is @ man of
vast experience and it is said that
he has read a lot of books and not
only that, he was Chairman of the Qil
India for some years 1nd, therefore,
he had a vast knowledge of this Mi-
nistiy and I am sure he will look into
these things.

1 only want to point out about em-
ployment of Scheduled Castes and
Scheduled Tribes. You know I have
been cxamining all the Ministries as
chairman of the committee on welfare
of scheduled castes and scheduled
tribes There, I find that the employ-
ment of Scheduled Castes and Schedul-
ed Tribes is somewhere nil, some-
where it is 0.1, like thatt But I am
told by my friends that he hasg ex-
preseced the view that he would look
into the employment of Scheduled
Castes and Scheduled Tribes in his
own Ministry. But 1 would like to
point out to him that every Minister
is so much interested in the develop-
ment of Scheduled Castes and Sche-
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duled Tribes buf, gt the sams time,
from my experience, 1 find fhat the
bureaucrats are very allergic to the
develupment of Scheduled Cgstes and
Scheduled Tribes in all flields. That
15 the worst aspect. 1 hope Mr.
Borooah is 3 man of action and what
he means he will do and he does. I
know him very well. I know from
my early life and we are very cordial
friends and, therefore, I hope he will
do justice to the Scheduled Casies and
Scheduled Tribes in his Ministry,

At the same time, in 1egard to our
refineries, we have a refinery at
Gauhati. Mr. Tarun Gogi made a
mention about it. At the same time
another refinery at Bongaigaon has
been proposed, the foundution—stone
for which has been laid by our Prime
Minister. I was born and brought up
at Bongalgaon gnd I hope Mr. Borooah
will try to expedite this Bengaigaon re.
finery The other day I w.sited my
constituency I saw a few people work-
g there and wiien I asked some of
the officer how long it would take and
whether they will be able to expedite
and complete it within the targeted
periog fixeq by the Government, they
said that i1t is very difficult because
there 15 transport difficulty and mate-
rials are no' found and it is difficult
to bring them from outside and that.
therefore, it would take a longer time
than fixed, viz., 1876.

1 am sure Mr. Borooah will look into
all these things and take necessary
actinn

There is another point which I would
like to mention in this connection, m
regard to petro—chemicals, in regard
to fertilisers and setting up of petrol
pumps You find that all these things
are controlleq by a few big capitalist
people. You can count these people
on your fingers. They are controlling
the whole of the petrol pumps in the
whole of Assam. I do not at all like
to name them. You know; apd Mr
Boroosh knows these thimgs Ont
man iz controlling the whole of Assem
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in regard to these petrol pumps direct
and indirectly. These monopolists
must be removed from this fleld and
unless ihig sort of monopoly is re-
moved, we cannot really establish
socialism in the couniry We cannot
have real socialism, the dogma which
we cherish go much. My plea is that
the scheduled caste and scheduled tribe
people should be given opportunities
to set.up these petrol pumps. They
should be given supply of fertilisers,
because fertilisers are very important
for these poor agrica'turists. Our
farmers are very much dependent
upon these fertilisers and they should
be supplied enough fertilisers so that
they may engage themselves in in-
creasing the food production of the
country. Without ferlilisers they can-
not increase production.

Assam, as yYou know, is very much
dependent upon nature. The tea
garden people are nceding more and
more fertilisers. You knyw that 55
per cent of the whole of tca produc-
tion in the whole of India takes place
in Assam only. As many as 23 tea
gardens are lying witheut production
beacuse of lack of fertilisers and lack
of financial help from th: Government,
This should be remedied. The tribul
pcople come from outsice, from Bihar,

from Orissa, from Chotanagpur and
ulsp from Madhya Pradesh, for em-
ployment, for working in the tea

gardens. Those people are going to
be without employment naw until and
unless these 23 tea graders, which |
menticned, are tuken over by the
Gevernment

Finally 1 wish 1, say 2 worgd about
the scheduled caste and scheduled
tribes people. I request the Minister
to see that the quotas for these people
a e filled up and to see that 1here ie
no longer any ‘mi’ figure regarding
thf- employment of thess people in his
Ministry. In many places what we
find is that it js stated that suitable
candidates are nol available. I had
terasion to examing the workshops of
the Railways at Bombay. There what
we found was this, This was not for
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any big technical posts, put only for
cleritay jobe. I tock along with me
about 15 graduates and they were
promised 1p be taken immediately on
the spot. So, this is nnce example to
show that candidates are available and
they can be taken . I 1equest the
Minister to see to it that tre shortfall
is made up in his Mwustiy. In his re-
ply 1 want to know his reactions about
these points which I have just men-
lioncd. Thank you.

SHRI SHANKERRAO SAVANT
(Xolaba)}., Mr Chairman, Sir, I rise to
support the Demands of the Ministry
of Pctroleum and Chemicals. The
Petroleum: and Chemicals Ministry
hus assumed tiemendous importance
all over the world in wake of the cil
crisis. Probably in the beiief that the
Arabian countries will always remain
our faithful triends through thick and
thin, we have neglested the on—shore
and off-—shore exploration ¢ ¢il. To-
day we have learnt ; lesso- from our
difficulties and, I am sure, that the
ONGC will rise to the occasion and see
that exploration is pusnhed forward
with much gr.oater zeal 0Oil countries
ate making easy money and they think
that by this easy money they can ex-
(ot the whats wo '4

As a wmatter of fact, they should
know that principles of economics are
»gainst them. Ultimately, exploitation
by mnnopolists boomerangs on exploi-
ters themselves. That is the law of
economics At the end of the First
World War, Germany was called upon
to pay heavy reparations by 1ts victors.
They were in the matwre of ¢xploita-
tion. It is well known that the re-
paration did little goo1 to the victors
of the 1st world war. Ultimately it
was the Americans and the British
who suffered in the great slums that
utimately overlook them, A similar
thing might happen if these countries
to do not stop this present method of
exploitation of the whole world simply
because they have got the momopoly
in oil. Just as in our country we do
not allow the monopolists to explait
the people, similarly, taking the world
scene as a whole—we should not
allow the oil monepolists t, exploit
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the world.: We should stop thig ex-
ploitation by arguing with them. We
can ultimately tell them that it is not
even in their own interests to exploit
the whole world es they are doing at
present, We have already takep up
the matter with them.

SHRI VASANT SATHE (Akola):
Uptill now they were being exploited.
It is only now that they are getting a
fair price.

SHRI SHANKERRAO SAVANT. 1t
is not a question of fair price. They
do not say that what they gct is g fair

price. They have raised it by three
times. You cemnot, therefore, call it
a fair price.

SHRI VASANT SATHE: They have
got the right to do that.

SHRI SHANKERRAQ SAVANT:
Every monopolist says that he has got
the right to dictate his price.

SHRI VASANT SATHE: That is not
the stand of our country also.

SHRI SHANKERRAO SAVANT: It
is not a question of stand. It is a ques-
tion of economics. By this method
we are going to change the economics
of the whole world and it will ulti-
mately boomerang upon them. The
laws of economics are involable. We
are going to take over the Esso and the
Burma Shell. The guestion is whether
we will show the same quality and
same quantity in our own refineries.
As the hon. Minister just now said
there is so much of underutilisation.
What are the reasons for so much of
underutilisation? We should find them
out. And ultimately, we would find
that in all the public sector activities,
the management is indifferent to per-
formance. Their emoluments do not
depend upon their performance, The
reverse is the case with the private
sectors. The problem of management

~ there depends upon their performance.
Sometimes it happens that the mana-
gement in the public sector is in lea-
gue with the private sectors’ manage-
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ment. The private sector is interested
in seeing that the public sector does
not produce good quality and enough
quantity. I am not going to say that
these are the things which are hap-
pening everywhere. It is for the
Ministry—the Governmeni—Io see
that our public sector really
does good work ang gives a
good performance. If they find
that anybody's performance iz mnot
good, then he should be punished. Not
only that. What happens to-day is
that that man gets g promotion at the
end of a particular service. I say that
his performance should be the only
criterion for promorion. If we are to
take up a trade, we must know what
are the wusual trade practises. We
have got to accept them in our day
tn day working.

Now, as regarde cooking gas, there
is considerable unhappiness. I do not
know why we are not able to supply
cooking gas. Is it due to the fact that
cooking gag ig not available in suffi-
cient quantity? Acutally, we are re-
fining more and more oil. Naturally,
there must be more gas available. Pro-
bably the containers are not available.
It is for the Petroleum Ministry to see
it that the containerg for cooking gas
are made available. If cooking gas is
made available, we will save 50 much
of our coal. timber etc. Otherwise
our forests will get denuded.

Then I will turn to fertilisers.
Everybody has under-scored the im-
portance of fertilisers. Our produc-
tion is going down. The main ques-
tion is about distribution. I do not
understand why distriAbution is not
given to the cooperative societies. The
distribution of kerosene should also by
done through the cooperative societies.
Then many of our ills and many of
our complaints will vanish,

Lastly, I should like to refer to the
adulterated and fake drugs. I cannot
understang why these fake drugs go
on increasing instead of decreasing. It
is for the Minister to see that adul-
teration and fake drugs do not com¢
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ia the market. It should not simply
be punishing theyy afterwards but at
the stage of menufacture itself it
should be seen that no such drugs are
actually, prepared. Another friend of
mine had said that we were equating
the Indian drug firms with Foreign
drug firms. Of course, this is the real
grievance. Foreign firms like the Union
Carbide are getting so many licences.
We should gee that our firms are mot
starved like thai. Secondly, there are
accusations agamnst these foreign firms
that they are engaged in spying acti-
vities. If that is so it is all the more
necessary that we should not encour-
age them and we should encourage
our own firms. Unless we en-
courage them it would not be pos-
sible for them to come up,

All I would like to point out is that
the Petroleum Ministry should take
all these suggestions into account and
see that in spite of he present crisis
our countrv comes up and getz over
all these difficulties. With these words
I take my seat.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K
BOROOAH): 1 am really at a loose
end. 1 do not know where to begin
because thg hon. Members, who have
been good enough to participate, have
placed B0 many very valid and useful
points. If I were to reply to them I
do not know whether I will be able to
finish within the allotted time given
to me.

1 will reply to a very apparently
small point but which is a matter of
fundemental importance. This afier-
noon, Mr., Unnikrishnan, raised a
point that we should be careful to sce
that the public sector organisations
are not taken over by capitalist elite.
If that yere to happen there would
really be no point in having this pub-
lic gector organisatinn and we might
as well sell them to the private sector.
The public sector organisations have a
special stutus and specinl significance,
and, therefore, those wbo run the
public sector organisations must have
a special attitude or what is popularly
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called commitment.

8hri Kachwai and Shri Basumatari
had raised a very important point.
They said that the Harijans and Adi-
basis constituted a large part of our
population and they hag representa-
tion in this Parliament and in Govern-
ment but in many of the public sector
orgamisations they were not repre-
sented at all either in business or in
jobs. I think thig is a very sorry state
of affairg and it runs counter to the
principle of social justice.

SHRI K. S. CHAVDA: Let him not
show only lip-sympathy.

SHRI D, K. BOROOAH: I had a
harg look at it and I found that both
in my Ministry as well as in the
industrial units under it, the repre-
sentation of both Scheduled Castes
and Scheduled Tribes was highly un-
satisfactory; and so far as businesg is
concerned, that s, so, far as the dis-
tributary system is concerned also they
have np representation in a satisfactory
way. 1 went to the Prime Minister
with a proposa] that at least 25 per
cent of the retail outlets in the oil
industry including the gas distribution
agencieg should be reserveq for Sche-
duled Castes and Scheduled Tribes.
Then 1 found that because of the shor-
tage of crude oil, there was hardly
arnty prospect of increasing these out-
lets and, therefore, it would remain
only a pious wish.

When we looked at the list of the
people, we found that in Delhi, one
company or one firm or one individual
or one group of people was having
distributorship for 53,000 cylinders. 1
think the rate is about Rs. 3 a cylin-
der. If they get Re. 1 per cylinder,
they would get a net profit of

Rs. 53,000
SHRI JAGANNATH RAO (Cha-
trapur): Why should he not break
the monopoly and give it to Schedul-
ed Castes and Scheduled Tribes?
SHRI D. K. BOROOAH: That
exactly what I am going to do.

SHRI PILOO MODY
What about Muslims®

is

{Godhra):



303 D. G. Min. of

"“SHRI D. K. BOROOAH: I shall
come to that also.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What about Parms?

SHRI PILOO MODY: Parsis do not
want anything gpecial

SHRI D. K. BOROOAH; Thig deci-
sion of the Government, initiated by
the Prime Minister, is going to be im-
plemented, and we have now decided
to spht it..

SHRI SHYAMNANDAN MISHRA:
He salg tha. he had mnitiated it and
he had gone to the Prime Minister,
but now he says that the Prime Minis-
ter had initiated it. We do not know
what the actual position 18 Who is
the initiator?

SHRI D K. BOROOAH: It does not
matter who the initiator is.

AN HON MEMBER It was Parlia-
ment Members who had initiated it.

SHRI D K. BOROOAII: That is
true that the real initiation started at
the Parligment’s level.

SHRI PILOO MODY: By the Op-
position.

SHR] SHYAMNANDAN MISHRA:
As supreme leader, everything goes
back to her?

SHRI D. K BOROOAH: That is
true, It cannot be helped Therefore,
we have decideq tnat we shall split
these units. We have not yet decided
what the minimum would be My
feeling is that it should not be more
thaen 3000 units per person or per com-
pany or per unit of distributorship If
we have thus a spread-out and we
have a network all over India by split-
ting it. we would be able to provide
for a sufficienily good proportion of
Scheduled Caste and Scheduled Tribes
young men and educated unemployed
persons in this,

SHRI RAJA KULKARNI- Not only
I0C, but the private oil company
dealers should also be covered.
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SHRI D, K. BOROOAH: Yes, Caltex,
Esso and Burmah-Shell.

SHRI VASANT SATHE: But do not
ask for heavy deposits from them

SHRI PILOO MODY: The local
bama will advance the money,

SHRI D. K. BOROOAH; When, we
decide that they shall get it, 1t is
our responsibility also 1o see that it
18 possible for them to get it

SHRI INDRAJIT GUPTA:
about the kerosene dealers?

SHRI D K. BOROOAH: We will
look into that.

What

I may not do it overmight, but cer-
tamnly so far as the gas agencies are
concerned

SHRI D. BASUMATARI: Wheun he
was Mimister in Assam, the earnest
money was brought down to 25 per
cent for Scheduled Castes and Sche-
duled Tribes. He will do the same
thing here also

SHRI D K, BOROOAH" Fortv-five
ner cent. I am sure I have got the
«uppor! of all sec 1ons of the House

SEVERAL HON MEMBLRS
have

SHR] SHYAMNANDAN MISHEA
One thmg has happened that Stiri
Basumatari has moved op to the front
bench

You

SHRI D K BOROOAH, You and I
woulg certainly like to see him there

SHRI PILOO MODY, One of thum
will have to make room for him Let
us see how many volunteers there
are.

SHRI D. K BOROOAH: I have dis-
posed of this point earlier les* it be
forgotten later on, because I think it
is a matter of very great importanre
because on it dependg the introduc-
i1on of social justice.

SHRI VASANT SATHE. This will
irelude fertiliser also.
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SHRI D. K. BOROOAH: AllL
My hon, friend, Shri Raja Kulkarni,
spoke about oil diplomacy.

SHRI K. S,
abolished Rajas.

CHAVDA: We have

SHRI D. K. BOROOAH: It is his
name, not a titlee I would like to
say that we have only one diplomacy,
open diplomacy. We have no secret
diplomacy in this, We recognise the
right of producing countries to their
natural resource which, in many
cases, is their only rcsource for eco-
nomic development, We also recognise
the fact that their resource has been
exploited ruthlessly for the economic
development of advanced coun-
fries and they have a right to expect
a reasonable return for their oil. At
the same time, the high prices of oil
have created difficulties for us which
we have frankly stated to the oil
producing countries and have asked
them for an undertaking of our diffi-
culties. There is not even a remote
hint nf confrontation in this approach
1 am glad to say there is appreciation
of our posi‘ion and our approach, and
because of our approach to this prob-
lem. there have been bilateral dis-
cussions and solution of the problem;
thanks to the efforts of my esteemed
colleagues, Sardar Swaran Singh and
Shri D P. Dhar, we have been able
to strike good bargains with countries
with such divergent policies as Irag
and Iran. It is because we did no!
go in for confrontation with anybody.
Instead we decided to talk the matter
over bilaterally with other countries
and place our difficulties before them.
It is a matter of great happiness that
we have been able to succeed in gett-
ing concessions, good deals, both from
Irag and Iram, although they have
divergent political philogophies.

SHRI PILOO MODY: What is the
good deal?

SHRI JAGANNATH RAO: Favour-
able terms.

SHRI D. K. BOROOAH: Mutually
beneficial termas.
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SHRI RAJA KULKARNI: Loan of
110 million dollars.

SHRI PILOO MODY: Is it a secret
thing?

SHRI D. K. BOROOAH: The basic
thing is known to all. Saudi Arabia
has also shown an inclination. They
have invited us to dircuss thig matter.
Other oil producing couniries in the
neighbourhood also have approached
us to discuss this matter. I hope in
a very short time we will be able to
have favourable deals wi h many of
these countries. That is because our
policy was right. We had complete
sympathy, w5 the Prime Minister said,
total sympathy, for the Arab cause;
we did not go in for a confrontation
with them. either from the point of
view of westerp countries or from the
point of view of non-aligned count-
ries. We decided to go in for bilateral
discussions and therefore we have been
able to get good bilateral concessions
This is our diplomacy and there is
nothing secret about jt and it is known
all over the world.

Another aspect I would like to bring
to the notice of hon. Members is that
during the last one year, we have
had our share of tensions in so far as
the labour is concerned. But in the
ultimate analysis, we found that our
labour hag played a constructive role.
There has hardly been any strike.
There may be a small tension for a
short while but we have been able to
sort it out, because we accepted,
firstly, the principle of collective bar-
gaining, and secondly, the sovereignty
of discussions. We sorted out all the
problems among nurselves, and I am
happy to tel] you this. In regard te
Haldia refinery, which was delayeq for
about a couple of years or a little more
than that because of g lot of difficul-
ties including labour trouble, when
we discusseq this matter with the
labour unions whp belong to two diff-
erent groups the major groups being
CPl and the smaller group being the
INTUC, and both certainly at daggers
drawn,—they agreed to work together,
and it gives me great pleasure that
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they have completed the refinery and
it may be that within 5 couple of
months we will be able to go into
production. I would like to compli-
ment the workers of the Haldia refin-
ery belonging to different groups for
the excellent work they have done.

SHRI RAJA KULKARNI: Announce
20 per cent bonus ‘o the Oil and
Natural Gas Commission workers

SHRI D K. BOPNQOAH: So far as
our workers are concerned—we have
seen the ONGC workers—they have
done an excellent wo~k in Bombay
High. That is well known to Mem-
bers and everybodv % very happy
about 1t. I would like to say that that
was possible because my colleague
Mr. Raghunatha Reddy, the Labour
Minister, took 2 gong deal of interest
in this, and we “avec followed a
policy of collective bargaining and of
finding solution to problems by dis-
cussion. That is the pulicy which we
propose io follow m all problems re-
lating to labour.

SHRI VASANT SATHE: Collec-
tive on bo*h sides

SHRI D K. BOROOAH: Yes Ome
of the most important points raised
by many Membars and specially by
Mr Indra)it Gupta, was as to what
we have done about off-shore drilling
About off-shore drilling, we have al-
ready completed the first well and we
have struck oil There 18 no doubt
that we have gtmick oil. The pro-
duction test is going to take place.
Preparations have been made fg the
second drnilling It is wrong say
that ?1. is a very old-fashioned drill
It is one of the jeck-up drills The
majority of the drills in the world
are today jack-up Aills platforms
There is a “newer version called sem-
submersible” But nnt many of them
have Vet been introduced. It is not
a secret matter that we are doing 1t
{n collaboration with sn American
company who are working as our
employees. Our workerg are also
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working with them ang they are
getting trained; and the ship is man-

ned by an Indian  captain, Capt.
Sulekar, who has proved to be an
excellent leader of his team.

AN HON. MEMBER: Mr. Mody is
very happy.
SHRI D. KX BOROOAH:

Indian should be kappy
(Interruptions)

AN. HON. MEMBER: How many
wells have been siruck there?

SHRI D. K. BOROOAH: This is
the firs! time i thg history of oil
drilling that we struck oil in the
second attempt at drilling.

SHRI INDRAJIT GUPTA: That
shows how much oil 13 there.

SHRI D. K BOROOAH: That is
true. That also showg that our boys
are as good as any other

Every
about it.

So far as other con‘racts are con-
cerned, all over the world in whatever
area driling has taken place, all
these compames are funcltioning
Whether 1t 18 Norway or Great Bri-
tain, British companieg are also func-
tioning and other compamnies are also
functioning here. This is the system
and it 18 known as the general con-
tract service. We are encouraging
some of these companies as general
contract service There 18 a whole
scheme of what is known as agree-
ments on this bams. We do not want
to give them any equity participa-
tion We are also loath to give them
a share in the ol If we are an oil
surplus country it would have been
different. It would look very odd "
we allow them to take away oil and
buy the same quantity of oil from
other countries. Therefore, we are
going slow We are negotiating onl
with two companies although many
more companies hag come. We ghould
like 10 be very careful so that we
could get the best terms and wt
keep the oil that ig produced here

There in the question of prepard
tion for further drilling in the off-
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shore areas. When I first came here
1 ordered immediately a selsmic sur-
vey ship and it is coming early next
year. I: is an American sghip...
(Interruptions). If in may digrees a
little, I wag last year in Moscow and
I looked at a car. I told my Russian
interpreter: that it looked very much
like a Fiat car and lie said that it
was a Fiat.

SHRI PILOO MODY: Not ouly that,
he bought an American ship also in
Moscow.

SHRI D. K. BAROOAH: Techno-
logy has become more or less inter-
national. I must say that it is a fact
of recorded history that but for the
cooperation and assigstance of the
Soviet Union there would have been
no oil industry in this country. Even
today so far as on shore is concerned
it is they who have given us unstinted
help, as Mr. Gupta had said. Our rigs
have become very old. There were
surveys. Ome was by experts second-
ly, Mr, Sheshin, who is the Minister
for oi] and who is himself an ol'man
stayed 15 days with the team and
they come to the conclusion that our
rigs were old and they need to be
changed We have already decided to
huy 18 rigs. For three rigs we have
placed orders.

AN HON. MEMBER: From where?

SHRI D. K. BOROOAH: From the
Soviet Union. Six will be from
Rumania. Two more we are getting
from Rumania. This matter iz being
digsitsged with them. In our country
particularly in eastern India drilling
15 very deep and we have to go as
deep as 8000 metres, Therefore deep
drilling rigs are to be manufactured,
and they are being manufactured in
Russia only now. Earlier they did
not go for deep drilling. Rumania
hag deep drilling rigs and they had
given not only this kind of assistance
but assistance for equipment, for field
installation enamel quoted pipes, etc.
We are also getting 20 experts from
them. Four have alreadv come.....
(Interruptions). Our men cngd their
men are working together. Confidence
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15 a matter of experience, Our experi-
ence 33 that go far as oil exploration
is concerned. our men and the Russian
men, our experts and their experts
have worked together and given
results—in India as well ag friendship
with the Soviet Union. Our experi-
ence hag been that wherever we have
been in difficulty in regard to this
mautter, the Soviet Union has come to
our help. I am g pragmatic person
and I do not have any ideological pre-
Judices. I judge the tree by the fruit
it hears. So, Sir, that perhaps, takes
care of the problem raised by Mr.
Cupta Mr Raja Kulkarni has been
raising a query time and again, and I
think with justification, that we should
huve another Oil Prices Committee.
The last Oil Prices Committee was set
up 1 1968. Shantilal Shah Committee,
and its final report came in 1970. But,
then, soon after that the entire siruc-
ture of oil trade has undergone a
change. Therefore, we need g new
Commitiee, to have a new look at the
prablem. Sir, after a great deal of
consideration, we have appointed a
Committee, but, this time we have
only experts. The Chairman is Dr.
K S Krishnaswamy Executive Direc-
tor of RBI, Member Shri N. Krishnan,
OSD, Department of Mines, Member
Shri Ajit Das Gupta of the Institute
of Economic Growth and Member
Secretarv Shri S Ramaswamy, Minis-
try of Petroleum and Chemicals. They
are cvoeetrd to wabmit  the report
within efightren months The Tast
Committee submitted tha renort in
two years But, we Lave asked this
Committee to expedite the report.

SHRI K. S. CHAVDA- They will ank
for extension of time.

SHRI D. K BOROOAH: Not this
Committee. They are busy profes-
sional men and they do not want ‘o
waste their time,

SHR[ PIT.OO MODY: The implieca-
tion heing Shantilal Shah was not.

SHRI RAJA KULKARNI- Will there
be ro interim report?
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SHRI D K BOROOAH' We have

aved them to submit an interim

reps L 1o That 18 being done.

SHRI VASANT SATHE' I hope it
‘wou!d not go on indefinitely like the
Pi» line Commiter

SHRI D K. BOROOAH: They are
eagert technical people and so far as
they are concerned, they would be
interested in getting things done as
qui kly as possible Thig 1s at least
‘my expeciation, Mr. Gupta and
pethaps, another Member, Mr. Tiwary,
had «sh.d about the Malaviya Com-
rmiltee recommendations. Sir, as far
as Malaviya Committee recommenda-
tions dare concerned, 1t 1s not g strat—
jacket Thege are guidelines, they
ale certain basic guidelines, how to
get along with our work, We took
som¢ time to choose a Chamrman for
ONGC We did not have a permanent
Cha.rman at all He has been conti-
nuwng on a temporary hasis long before
I came. According to our present
wystem. he is not the Chief Executive
Officer, He only presides over the
deliberations of this Commission. He
had no authority over anytody. Then
we decided that we will appoint some-
body Ullimately, it is not a guestion
of ¢minent men, but eminent man. If
a right man is put at the right place,
he will do the job We appointed a
Committec headed by Mr Haksar, and
a number of scientists, technologists
and businem administratorg were
assoriated with this Committee They
were, Shri Mulgaonkar. Prof Ram-
anna Shri Ravi Mathal and Dr. Nag
Chowdhury and all of them unani-
mously recommended the name of Mr.
Prasad and he has been appointed
Chairman, he has taken over, He is a
person from the Atomie Energy Com-
misgion and he has also the experience
of management of private industry. He
ha< taken over He has been aopointed
Chisf? Fxecutive Officer agnd Chairman
of ONGC The Secretary of my
Ministry as well ag the Secretary of
the D»nartment of Economic Affalire
have bwen made part-time Members
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of thig Commission with a view to
erxpediting the work. He has been
given full authority We want him
to be involved in the restructuring of
the ONGC on the basis of the Malaviya
Committc~e rccommendations, because
he will be the man in charge. He is
looking i1nto it and before long, he
will come wilh proposa's which will
suit our very special conditions.

We have found that although ONGC
15 rotionally autonomous, it is entirely
dcperdent on the Government for
funds. We have therefore decided that
we will have an Qil Industry Deve-
lopment Fund, which would be placed
at the disposal of the ONGC to be
utilised as and when they want accord-
ing to their own requirements. In
that case, it will be free from the
bureaucratic red-tape of a Department
of the Government of India. We have
worked 1t out and the proposals will
come before the House We propose
to start with an annual amount of
Rs 45 crores, which will be perhaps
adequate for their purpose We are
not only going in for offshore drilling,
but we are going to buy another rig
We have started drilling inJraq where
our tein is working We gre trying
to get locationg in other countries also
1 need not name them at present. It
is likely that we will get gond loca-
tions in other countries, because ofl is
an industrv of adventure It is an
industrv which cannot be done at the
door step It Is not like kitchen gar-
den or catching fish in the hackyard
ponds The entire basis of the indus-
try Is the spirit of hirh adventure and
we are tryving to introduce this goirit
of high adventure in our people I am
glad tn sav that the resporne has been
verv pood 1 hope before long. our
peonle will be able to show their
mettle

We are intensifying our operations
in Assam Mr Sheghin is of the
opinion that Assam hag very excellent
nrosoects and we can get perhaps 4
milhon tonnes We can double It in
the next flve years' time.
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SHRI K. 8. CIILAVDA: What about
Gujarat?

(CHAITRA 28,

SHRI D, K. BOROOAH: Production
in Gujurat also can be increased, but
the tields in Gujarat are not so prolific
as in Assam. Our problem in Assam
has heen, the crude nfl pipeline which
carries crude from Assam te Baruuni
is meant only for 3 million {onnes.
Now we have found that it is possihle
to increase it to 4 million tonnes with
a little investment. It can carry upto
# million tonnes with a little more of
hooster pumps. We have worked it
out and we have found that whatever
o1l we produce in Assam that can be
utilised immediately in other refineries
ke Barauni, Bongaigon and also
Haldia. We are going to utilize it at
Horgaigaon which 1s a petrochemical
refinety. There are also expectations
that the capacity of Assam refinery
will bp increased from 1 million to 2
million tonnes, Similarly, the capacity
uf Barnuni refinery will be increased
irom 2 to 3 million tonmes. There
will ba 2 million tonnes of indigenous
crude and another million tonne of
imported crude, making three million
tonnes There iq no difficulty about
processing three million tonnes in
Barauni,

SHRTI INDRAJIT GUPTA: Can
Barauni refine the imported crude
without major modifications?

SHRI D. K BOROOAH- We can do
1t We are already doing Iraqi crude.

SHRI SHYAMNANDAN MISHRA:
If you can undertake it without major
modificalions and if the product pipe-
line js also there for the imported
crude, then what is the diffculty in
Roing over to the imported crude?

SHRI D K. BOROOAH: Tt takes
time Now the availability has been
ensured, we would be able to do it.

SHRI SHYAMNANDAN MISHRA"
Can you cet any time Nmit?
SHRI PILOO MODY: Six O'Clock.

SHR] p. K. BOROOAH: It will be
done earller.

1896 (SAKA) Petr. & Ch. 314

Shri Shyamnandan Mishra said that
hr had been intormed that while
buying Saud: Aiubian crude Shri
Pathak, a Member of the Planning
Commissicn, hag sent a telegram to
us. We did not have any telegram
from him. And 1 do not know how
he could send a telegram because
Shii Pathak was not associated with
the purchase of oil.

SHRI SHYAMNANDAN MISHRA:
The Member: of the Planning Com-
mission sre also entrusted with such
tasks when they go abroad,

SHRI D. K. BOROOAH: None of
them, except Shri D. P. Dhar, the
Minister of Planning, had gone to
Iraq.

SHRI SHYAMNANDAN MISHRA:
Can you say that Shri Pathak was not
associated with it°

SHRI D K. BOROOAH: Not with
the purchase of oii He does not buy
any oil. But, of course, he is an officer
of my Ministry. He is the Chairman
of EIL. He may be a Member of the
Planning Commisnion, but he is the
Chairman of EIL. which is associated
with the designing of factories.

SHRI SHYAMNANDAN MISHRA:
So, he is associated with your Minis-
try: he is not very alien to you.

SHRI D. K. BOROOAH: But he is
not connected with the purchase of
oil. In our records we have no tele-
gram sent by Shri Pathak from Iraq.

SHRI SHYAMNANDAN MISHRA:
Can you say that neither the Prime
Minister nor the Cabinet reccived any
telegram? I am acking about the
Prime Minister. We also have some
information with us.

SHRI D. K. BOROOAH: In my
Ministry we have not received any
telegram. Regarding the Prime
Minister, he can ask the Prime
Minister.

SHRI SHYAMNANDAN MISHRA:
You are functioning in a collective
way.
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SHRI D K BOROOAH How can I
give the reBly right now?

SHRI SHYAMNANDAN MISHRA
I raised 1t two hourg back What is
the difficulty 1n getting the informa-
tion* Will you please give this infor-
malion later, say tomorrow?

SHRI D K BOROOAH Tomorrow
1 will not be heie I will be in the
plane

SHRI SHYAMNANDAN MISHRA
Mr Chairman, when we rase some
polit 1n ‘"te debale, we want satis-
faction on those points in the reply
Why can the Minister not leave a
message with the Prime Minister so
that we can get that nformation?
There 15 no doubt that the Prime
Mimister did receive thig telegram
He s avording 1t

SHRI D K BOROOAH 1 am not
avoiuding this

Then I come to the price of crude
purchased from Saudi Arabia It was
the first purchase from Saudi Arabia
and earler we had not bought 1t
directly This price wag decaded by
discussions in  a Committee of the
Secretary to the Prime Minister, the
Cabinet Secretary the Economic
Affairy Secretary, the Finance Secre-
tary the Secretary of my Minstry,
jointly bv myself and the Finance
Manster, Mr Chavan

SHRI SHYAMNANDAN MISHRA
How does 1t sanctify a higher price
for Saudi Arabia crude? A lower
price was paid for Iraqi crude

SHRI D K BOROOAH Are you
sure? So far as the price 15 concern-
ed the price was fixed by discursions
by a committee of 'l the semor
officers The Finance Mimsier wag also
there It was sanclioned by the
Finance Minster

SHR1I SHYAMNANDAN MISHRA
Whether it was not higher than the
Iraqa crude price*
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SHRI D K BOROOAH, That will
be gone into separately 1 cannot
gwve the figures now,

SHRI SHYAMNANDAN MISHRA-
I am swme about it

SHRI D K BOROOAH You do not
know that

SHRI SHYAMNANDAN MISHRA
Please do not presume too much

SHRI D K BOROOAH Nobody else
chould also presume

SHRI SHYAMNANDAN MISHRA
Sce this sycophantic clapping That
iy not puing to daunt me

M3 skmple question 1s, whether you
did not give a higher price for Saudi
Arabia crude assuming that the quality
was the same

SHRI D K BOROOAH Firstly, you
cannot assume that the quality was
the same

SHRI SHYAMNANDAN MISHRA
Three mullion dollars have been cor-
nered that way by some interested
elements That 18 my allegation and
1 stard bv that allegation

SH "D K BORODAH This is an
allepation The suggestion that the
hon Member has made has no legs to
stand upon It 12 not only wrong on
facte but T am afraid, 1t 1s ‘malicious
and pohiticallv motivated

SHR1I SHYAMNANDAN MISHRA
This i5 the stinking scandal in which
he it himself involved . (Interrup-
tions)

SHRI RAJA KUI KARNI He has tn
withdraw that This 19 a baseless
allegation He must withdraw that
baseless alleration

SHRT SHYAMNANDAN MISHRA
Wha' 15 polilically motivated? Your
pohitieal funds are coming from such
deals (Interruptions)

I am asking two precise guestions
One 18, whether the Saudi Arabia
crude was not paid a higher price
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than the Iraqi crude, et him
anpwaer that. The other is, whether
the Prime Minister did not receive
an C.CP, message from Mr. Pathak
who happened to visit thut region.

SHRI D. K. BOROOAH: So far as
the prices are concerned, the prices of
crude in different countries vary
accarding to quality and, sometimes;,
.also according to an arrangement we
arrive at with different countries,

SHRI SHYAMNANDAN MISHRA:
My submission is that it is the same
guality for which you have paid a
higher price.

SHRI D K. BOROOALI: We do not
pay the same price for the sane
quality. To different countries, we
pay different prices. There 18 nothing
wrong in that,

SHRI SHYAMNANDAN MISHRA:
Again, h¢ 15 shifting the ground, He
sayr, “For the same quality, we pay a
higher price

SHRI D K. BOROOAH: Making
noise s pu argument.

SHRI SHYAMNANDAN MISHRA.:
You are not giving any satisfaction;
that 1 no wisdom.

SHRI . K, BOROOAH; Who can
~atisty you?

SHRI SHYAMNANDAN MISHRA:
You are Incapable of satisfying any
person ¢ Xxcept your master,

SHRI D. K. BOROOAH: 1 would
onlv say that 1 repudiate whatever
the hon. Member has said.

SHRI SHYAMNANDAN MISHRA:

I also repudiate whatever you have
wand,

SiIR] D. K. BOROOAH: So far aw
Barauni refinery is concerned. I think,
I have covered this pomt.

There was one point about alack
wax which is used by the smaill sector
people. The sale was discontinued
under the advice of Direclor-General,
Health Bervices, as the working of the
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small wnts cannot be adequalely
supervised. Any misuse of paraffin
wax made from slack wax or of the
extracted oil from slack wax is a
serious health hazard. These contain
cuncer-inducing chemicals, Efforts
ure being made to evolve adequate
supervision over such plants through
I1SI. The Director-General, Health
Services, hus been requested to recon-
ader and have it satisfactorily tested
by the ISI. So, it has been stopped
by the Director-General, Health
Services we cannot use slack wax for
p Hduction of paraffin wax.

Su far ¢» top management of 10C
1 cuncetned, 1 have told this House
alteady . (Interruptiwons) There 15
now u iendency for new capitalist
nlite to take pocsession of the public
-ector  organisations. It has to be
watched very carefully,

So tar as IOC iy concerned. yester-
duy Dr Kailas raised a question about
one officer, He did not name the
officer, but it was obvious to me and
also to many others to whom he was
referring. 1 have looked into the
papers relating to that part. That
was, when he was not in IOC but in
Luce. Certainly there may have been
nistakes, but I was not convinced that
there was any corruption. In fact, I
nave recorded it. Now he has left
the Ministry. 1 do not want to say
anything about him. With anybody
who leaves my Ministry 1 would like
to part as friends. It 1s a fact that I
did not give any extension to him.

SHRI BIREN DUTTA (Tripura
West): What about my complaint?

SHRI D. K. BORDOAH: 1 have sent
@ chit to you.

So far as the Managing Direclor of
[OC Marketing Division is conterned.
that gentleman had submitted his
resignation; 1 did net want to disoblige
one of my senior officers; that is why
1 have accepted it. Therefore, I have
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{Shri D. X. Borooah,)
sent proposals to the Appointments
Committee for appointment of IOC
Chairman and 1 hope that will be
cleared scon. So, I think before long
1 will have to restructure the 10C alse
with a view to make it more effective
not only in respect of distribution but
also refining because to measure the
performance of IOC, it is not enough
to look only to the aspect of distribu-
tion because to-day it is a sellers’
market and calesmanship is not
required. What is important is the
efficiency of refining. Of course, our
refineries have done a good work
They are working at a high percent-
age of capacity, 95 to 100 per cent, but
it is possible that their production
quality can be improved and may be
we will have to change the production
pattern also for which a team of
Russian experts ig coming. They will
look at it because many of our refin-
erieg are Russian-made and they are
trying to change the pattern to make
the refineries more effective and more
profitable.

I have heen wvery happy that hon.
Membens have placed a number of
points, We have taken down notes on
all the points. Certainly we will try
to.... (Interruptions). Regarding Shri
Mishra’s point I will place all the facts
before him and I am sure he will be
satisfied.

So far as Mr. Dutta is concerned.
yesterday Mr. Dutta raised a number
of points about Tripura. Tripura is
on our map and we are intensifying
our work in Tripura alzo. He raised
the question about complaints against
the Project Officer there. These com-
plaints were looked into earlier also
and when it was brought to my notice,
I sent the Chief Vigilance Officer there
and 1 understand that the Chief Vigi-
lance Officer has gone there and he
also met Mr. Dutta, As goon as 1 get
the report, action will be taken on it,

SHRI SHYAMNANDAN MISHRA:
T have no doubt that the hon, Minister
has great love and affection for the
people of Bihar. 1 had pleaded that
the Tlocation af the petro-chemical
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complex in the Barauni drem ghould
be announced. ‘A decision -had nesrly
been taken earlier, Then why is he
yielding to pressures and the announ-
cement is delayed? T :

SHRI D. K. BOROOAH: That is
because in the Fifth Plan they have
not ‘included any petro-chemical eom-
plex except the spill-over which is
Bongaigaon refinery petro-chemical
complex.

SHRI SHYAMNANDAN MISHRA:
They have not indicated that it should
be at Bongaigaon.

SHRI D. K. BOROOAH: Bongaigaon
refinery ig a petro-chemical reflnery.

SHRI SHYAMNANDAN MISHRA:
What are you going to do for Barauni?

SHRI D. K. BOROOAH: That is
exactly what 1 am going to tell you.
So far as petro-chemicals are concern-
ed. we are awaiting the Planning
Commission's  clearance. Certainly,
Sir, Barauni being the older refinery,
will have the topmost priority.

MR. CHAIRMAN: I shall now put
Cut Motions Nos, 9 lo 21 moved by
Dr. Laxminarain Pandeva to the vote
of the House,

All the Cut Motions were put and
negatived.

MR. CHAIRMAN: Now the question
is:

“That the respective sums not
exceeding the amountg on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted ‘o the President
to complete the sum necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March.
1875. in respect of the head of
demand entered in the second
column thereof against Demand
No. 70 relating o the Ministry of
Petroleum and Chemicggie’.”
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The snotion was adopted.

[The Motion for Demands for
Grants which was adopted by the
Lok Subha is reproduced below Ed.}

Demand No. T0—Ministry of Petro-
leum and Chemicals

“Thal a sum not exceeding
Rs. 58,58,000 on Revenue Account
and not exceeding Rs. 200,47,68,000
on Capital Account be granted to
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the President to complele the sunt
necessary 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Ministry of Petroleum and

Chemicals’.”

18.08 hrs.

[The Lok Sabha then adjourned till
Eleren aof the Clhwlk un I'riday, April
19, 1974/Chaitrg 29, 1496 (Seka).)



